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LEGISLATIVE ASSEMBEY. -
Wednesday, 6th March, 1935.

, ‘The Assénibly met in the Ausambly Chamber of the Counoh House ‘I;_ﬁ
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in
the Chair. ,

. THE GENERAL BUDGET—GENERAL DISCUSSION—concld.
* Mr. President (The Honourable Sir Abdur Rahim): It has been

répfésented to the Chair that it might as well dispense with the questions.
today as, it is understood, there are s number of Honourable Members
who wish to take part in the general discussion. If that is the sense of

the House, the Chair is prepared to accept that suggestion.
Several Hopourable Members: ' Yes.

' 'Mr. President (The Honourable Sir Abdur Rehim): Then, before ask-.
ing the House to regume the general discussion, the Chair wishes t{o
explain the principles on which it has been attempting to regulate the
debate especially on occasions of this nature, The Chair finds that there
are many Members who wish to speak, but it is not possible for the
Chair to accommodate them all within the time that has been .allotted.
The concern’ of the Chair naturally is to see that there is a fair debate,
and, for that purppse, it is.the duty of the Chair ta give opportunity, as
far as possible, to every class of opinion in the House, as composed, fo
speak, especially on the budget. As regards the Groups, from some of
the speeches that were delivered yesterday, there seems to he an iden
that the front benchers had a better advantage than those who sit on the
back Benches. As regards that, all that the Chair is responsible for is
that so many seats are allotted to particular Groups according to the
strength of each Group and it is for the Parties themselves to distribute the
seats among their own members. In the cese of the organised Groups, the
Chair expects that fewer men can speak the mind of the Party than in
the case of others. The Chair has further to take into consideration, in
a debate of this nature, the different provineces which are affected by the
budget of the Government of India. Then, there are special interests.
Therefore, the Chair has heen trying to regulate the debate having regard
to all these considerations, and, if some Honourable Members do not find
an opportunity to speak during the geueral discussion, there will he other
opportunities for them to take advantage of. ’

The general discussion will now be resumed.

. 'Dr. ¥, X, DeSouza (Nominated Non-Cfficial): Mr. President, let me
begin by congratulating the Honourable the Finance Member on his
maiden budget presented to this House being 8 surplus birdget. He
chivalrously attributes. this. fact. to his predecessor’s hard work in securing
budgetary equilibrium and adds that he regrets that the fruits of his

( 1727) A
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1
unremitting toil did not go to him before his departure. But,. while ]Z.lis
predecessor had very serious difficulties in maintaining an even keel while
sailing in the trough of depression through which we have been passing,
now that we are emerging from that trough, the Honourable the Finance
Member has not found it to be plain sailing. His difficulites, however,
are of a different’ character. His difficulty consists in distributing the
surplus, of which he finds himself unexpectedly in possession to the
satisfaction of all the parties concerned. In a wholly admirable speech
made a few days before the introducticn of this budget on the principles
of taxation to be followed by the Government of India, he remarked that
at a time the revenue ‘tariffs now in force were too high and complicated,
and they acted in restraint of trade and the recovery of commerce. We
inferred that a reduction of those tariffs would be the first charge upon
the surplus that was to come into his hands. It was also elicited in the
course of that debate that these heavy tariffs and revenue duties weigh
heavily on the agriculturist masses, who are crushed under the burden of
taxation on necessities, at & time when these masses can hardly get g
living return for their prime products. One wag led to expect from this
wholly admirable speech that the Honourable the Finance Member wonld
divert part at least of the surplus to the reduction of taxation, of:the
protective duties and revenue duties as well as of the income-tax. In-
stead of that, Sir, the first charge upon .the surplus he has considered to
be the restoration of the five per cent cut on salaries. I may inform the
Honourable House that my pay was never cut while I was in service, and
now that I am on pension, my pension has not been touched. Sir, there-
fore, I think I can speak without heat and without passion on the subject
of salary cuts. When England was faced with a similar crisis, at the
time of the Chartist movement in the early Victorian Age, a noble Poet,
the scion of a ducal house, concluded his invocation to the deity in the
following words:

“Let trade and commerce, arts and Bcienco die,
Leave us Oh! Lord our aristocracy. "’

It seems to me that whoen the Honourable the Finance Member framed
his budget, he must have offered a similar prayar:

“Let trade and commerce, arts and 8Science die,

Leave us Oh! Lord our bureaucracy.’

The Honourable Member probably forgot that Lord John Manners did
not raise even a smile when he wrote these lines, because we all know
that an Englishman dearly loves a lord. Does an Indian really love a
bureaucrat? I do not know; I have been a bureaucrat myself.

I must say that when the Honourable the Finance Member uttered
this prayer he must have done so with a hgavy heart because he dwells
more on the concomitants of the reduction of salaries, namely he dwells
upon the added taxation which has been necessitated by this restoration
of cut in the province of Bengal under five separate heads. He dwells
also upon the magnitude of the problem which this restoration of the
salary cut will cause to the Provincial Governments on -the eve of the
introduction of provincial autonomy. But all the same he thinks it
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necessary to restore the cut in satisfaction of a pledge given by his pre-
decessor on behalf of the Government. Now, 8ir, I venture to submit that
we must not make a fetish of that pledge. A pledge must be interpreted in the
light of the realities of the situation that exist at a parbicular time. That
at least is the.lesson I have learnt from the proceedings of the Joint
Parlinmentary Committée when they discussed the question of the pledge
relating to. Dominion Status.

‘8Bir, the next item, which has raised a controversy, is the failure of the
Finance Member to reduce the surcharge on income-tax and. to raise the
taxable limit to Rs. 2,000. It was firmly believed by the capitalists in
this country and more especially by the non-official European Group—
and, I venture to think it was rightly believed—that the removal of the
surchargé on income-tax would proceed pari passu with the removal of
the salary cut. 8o strongly was this believed that when a week before
the publication of the bugg’et, it was rumoured that the removal of the
surcharge was to be whittled down only to.the extent of about 15 per
cent instead of the entire 25 per cent, the leading capitalist organ in
‘Calcutta warned the European Group that they should all combine and
show the reality of parlinmnentary government in this country. It sug-
gested that the European Group and the Opposition should form a Con-
gregs-non-official-British : coalition and defeat the taxation on income and
thus make the most hardened bureaucrat sweat a little. T must say that
when T read this threst, T looked forward to the sight of seeing my
Honourable friend, the Leader of tha Qpposition, and my Honourable
friend, the Leader of the European Group, going into the same lobby, a
sight which would have been a most unigue sight and I felt I may be
tempted to follow in the same lobby in order to hear what these two
eminent statesmen would whisper to each other finding themselves in such
strange surroundings.

8ir, it is true that a reduction of the taxable limit from Rs. 1,000 to
Rs. 2,000 was not included in the pledge given by the Government of
India through Sir George Schuster. But to his credit it must be said
that the Finance Member gave, what lawyers would call an equitable con-
struction to that pledge and called the imposition of taxation on incomes
between Rs. 1,000 and Rs. 2,000 as & quasi-surcharge and gave remission
to the extent of one-third of that tax also.

But I think, the most outstanding feature of this budget is the provi-
gion for the uplift of the masses to the extent of one crore. This, I
‘think, is unique in the history of Imperial Finance. For the first time
in the history of the budget has any provision been made for the uplift
of the rural masses. It is true an unkind cartoonist represents this as an
attempt to steel a march upon another organisation which ie already ‘in
the field to win the heart of the villuge maiden. 8ir, I shall not attempt,
‘bacause my experience in these matters is much more ancient than the
experience of the Honourable the Finance Member, I shall not attempt to
-explsin how the heart of this village maiden is to be won. B8he naturally
finds herself embarrassed by the attentions paid to her by so exalted a
personage. Rumour has # that the village vendor of khaddar has im-
planted himself firmly into her affection. Therefore the Finance Member
will find it very difficult indeed to dislodge him from her heart. But this
much I can tell him that he cannot win her affection by command, it
must be done by service. It must be done by an agency recruited, not

A2
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on. the lines of His Majesty's Civil Serviee, but on the .lines of the Indiar -
Social Bervice. For this purpose, I would respectfully recommend that
he. should enlist non-official opinion and alsc the service of young mcn,.
graduates unrmployed, who are seeking fer jobs, snd who will, I am quite-
sure, be willing to work for a living wage. Another thing which the
House would be naturally interested to find out i8 on what scheme of
village reconstruction is the Finance Member going to embark. Let me:
warn him against the siren voice of the foreign manufacturer who asks that:
tractors and other means for intensive cultivation should be imported into-
the country as a means for rural reconstruction. Their effect, in iy
humble opinion, would be tc add to the unemployment already preva-
lent in the villages. And as Hitler has found in Germany, men are. more-
important than masses of iron and steel. Anyhow, I am sure, respon-
sible members of ‘Government will make a statement to the House and
give an opportunity to the House to discuss in what maunner schemes
of -reconstruction will' be carried out.

: In conclusion, it seems to me that this budget opens a new chapter:
in Imperial Finance. It is what I call a transition from a capitalist to a
democratio regime in the field of finance. Hitherto both the Government
of: India and the capiteliet regarded the agricultural masses as a milch-
cow to milk whenever thay were short of funds. They did not so fax
reglise that the cow had to be fed beforc she could be milked, otherwise:
she would. die of inanition. Spaaking of the principles of taxation the
other day I said that it was absolutely essenital that the purchasing power
of the masses should be increased before you impose further taxation upon
them. My Honourable. friend, Mr. Mody, with his usual shrewdness and
instinctive. knowledge of finance, realired the portents of the budget as
announced by the Honourable the Finance Member especially the pro-
mised reductions of revenue and proteotive duties in course of time. He:
pleaded for greater and greater industrialisation, even though # involved
further protection. Sir, I am a firin believer in industrialisation, but'T
do not believe in industrialisation at the expense of pauperisation of the
countryside. If you wish to industrialise a city, adopt the means of re-
construction in the villages. Agriculture, notwithstanding all that has been
sail, is the greatest industry in this country. Eighty per cent. of the
population is engaged in agriculture and does not agriculture require pro-
tection ? What have they done in Tngland which is a great industrial
country? Lately, owing to the policyv of economic nationalisation which
every country is adopting, even free trade England has given subsidies on
wheat, on milk, on sugar, on the cattle industry. -

Mr. President (The Honourable Sir Abdur Rahim): The Honournble
Member has only one minute more to conclude.

Dr. F. X. DeBousa: I will finish in half a minute, Sir. Mr. Baldwin,
speaking to his constituency, said the other day:

“For his country with the number of unemployed we have, the land off t!
:a;t n::z:ﬂ:ll lfvo:m o& g:npl;yj:ent wl:n be?e go:b:,o that point thet we l:: suro?mh;
ay ing off it. ope and believ t bef i
life T may see this country arrive at that p:int." o¢e T have finiehed w-lth public
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It is, therefore, that I respectfully ask the Government of India to
-embatk on a policy of protecting agriculture and a policy of increasing the
purchasing power of the masses. When all is said and done there is no
doubt that this budget marks ¢n epoch in the finances of India. This is
the first people’s budget as opposed to a capitalist budget that T have
seen introduced in this House, and I earnestly hope that the Finance
Member will have a five years’ plan so that during the next quinquen-
nium of his office he may tackle the problem of abject poverty which is
the greatest blot on British administration in India.

Mr. Basanta Kumar Das (Surma Valley cum Shillong: Non-Muham-
meadan): Sir, I do not pretend to have penetrated through the labyrinth
of figures which the budget has presented before us, and I do not. claim
to draw conclusions for the purpose of showing that the estimates should
‘have bepn made in a different way. But, Sir, the more I go through the
budget, the more I am convinced that it is a budget which has not been
prepared keeping before the eye of the Finance Member the best inter-
ests of the country. 8ir, I find that although this hudget is the handiwork
of a gentleman fresh from his English home, this gentleman has been
sufficiently long here to imbibe the conservatism of the bureaucracy which
stands in the way of taking a broad outlook.

Sir, coming to the subject, the first thing that can be said of the budget
is that it has only presented before us an unattractive picturel of the
work-a-day level of the finances of the Central Government. Although the
Finance Member has estimated for a surplus, this surplus is . mot due to
any sound financial policy but perhaps due to a policy opposite of that; and
the surplus that he has budgeted for is only due purely to good luck. B8ir,
the Finance Member has claimed to have nvo'idec;) all efforts at pure imagi-
nation in dealing with the financial position and problems of India and be
has, therefore, claimed to have confined himself to the bare minimum of
prophecy incidental to the presentation of a budget. But, Sir, only a
superficial reading of the budget would go to show that this claim is quite
unfounded, and that, on the contrary, he has rather made a bold prophecy
in & very clear way. Sir, has he not delivered an apostolic gospel in a few
cryptic sentences on this question and does not his assertion, that he finds
no cause for regret or alarm in the continuous drain of gold from India,
-contain in it a bold prophecy that this drain of gold if allowed to continue
will not spell any disaster to the people of India? But, 8ir, the question
is how far this House is prepared to place credence on this prophecy and
base on it its line of action in relation to the economic problems of India.
And, therefore, let us examine what he has said. With placid coolness
the Honourable the Finance Member finds no sufficient rensons for placing
exports of gold in a different category from exports of any other commodity
in which India has a surplus. Having asserted that the exports of gold
from India have given strength to the exchange, he has put forward the
view that it is like any other commodity. Does it not disclose an apostolic
mind and the logic of the gospel? Sir, we in India have a firm belief that
gold gives strength and tone to the human body and that it is a cure for
nervous breakdown. In these days of internationsalism, Indian gold has
cured the nervous breakdown of a body politic in the West which every one
knows and the British Finance Member of India, of all persons, must know.
“The apostolie gospel further says that India is not being driven by distress
to part with her gold. We are not surprised to learn from those whose
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distregs has disappesred by securing imports of gold that it is not India’s
distress gold that she is parting with; and naturally how India is gaining
thereby, and how gold export is surplus, is a question which must have
occurred to the mind of the Honourable the Finance Member when he was
revolving his sayings in his own mind. Therefore he put forward the
explanation that gold economically is the same thing as any other com-
modity ; just a8 we know that diamond chemieally is the same thing as coal.
But the question need not be asked, how India is affected by the continuous
drain of her gold. She bled white during the war for the purpose of mak-
ing the world safe for democracy as they say, and it is orly meet and pioper
that for world reconstruction in this world-wide economic disorder she should
bleed again. True to her traditions, she is to sacrifice herself for others
and she is to stand glorious by effecting her own self-effacement. Do we
not know that altruism is her philosophy and the instinet of self-preserva-
tion cannot have any place by the side of altruism? The question of gold
exports is connected with high finance, and I do not claim to he an expert
in this matter. - I have only taken a common-sense view of the whole
thing and I have put forward my views: there are other experts here and
I leave them to deal with this subject effectively and expose the hollowness.
of the plea that has been put forward by the Honourable the Finance:
Member. But before I leave this subject. I wish to press this upon the
attention of the House, that an economic survey: of the country is essentially
necessary. - Here is a Finance Member who is not in touch with the people
and ‘who, living in the midst of the splendour of Imperial Delhi, frames his
budget estimatea without taking into consideration the squalor and the
grinding poverty of the people in the villages, in the rural areas. '

The next thing about the budget is that it looks to. me like a statement
of accounts of a commercial enterprise. The speech of the Honourable the
Finance Member. only interprets some of the figures of the accounts and
lays down some of his conclusions from these figures as to how the huasiness
would be run in the next year on the same commercial principles which have
been hitherto followed and which are not to be deviated from. The woes
end wails of the people, their needs and demands, are not to be taken note
of, and a bold and forward policy is not to be initiated on beneficient lines
for increasing the happiness of the people. The army expenditure is to
remain as it is, and we heard yesterday that the Army is not to be
Indianised. The luxurious style of the administration is to continue and
the oppressive taxes are to increase the poverty of the people and bring
affluence for the Central Government, That is the policy which runs
through the whole budget.

The Honoursble the Finance Member has also preached at the close of
his speech that he has proceeded on the assumption that without a prudent
and cautious policy no financial good can be achieved. If we take into
consideration the arrangemerit for the restoration of the pay c¢uts, then
can we say that he is really proceeding on cautious lines? What is this
prudence which made him acquiesce in an all-round restoration of pay
cuts? The Honourable the Finance Member ought to have considered the
argument advanced against this restoration of the pay cuts for all the
officers under the Government. He has himself admitted that the restora-
tion of pay cuts has increased the difficulties of the Provincial Governments
and he has also indicated that it would be increasing the expendi-
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ture by about a crore of rupees. Having regard to all these facts, we sub-
mit that the restoration of the pay cuts to all the officers was not at all
desirable in the present state of our finances.

Want of outlook on the part of the Honourable the Finance Member
is also discernible in the way in which he has prepared the estimates for
the Department of Posts and Telegraphs. It is only commereial princi-
ples which have guided him in not acceding to the popular demand that the
Indian postage rates should be reduced. The one main object of making
this department to be of increasing utility in serving the public has been
lost sight of and purely commercial considerations of profit and loss have
shaped the budget. For want of imagination, the Finance Member has
failed to grasp that it is the increase of postage rates that has been respon-
sible for the decrease of the total volume of postal traffic which has been
shown by means of graphs for the year 1988-34. I take some figures from
the report and place them before the House to judge for itself if there is
any justification for not providing for lower rates of postage stamps. In
the year 1928-29, the number of letters was about 575 millions: in 1929-80,
it was 570 millions: in 1980-81, it was 565 millions: in 1931-82, it came
down to 485 millions, and in 1932-38, it was 465 millions: while, in 1988-
84, it came still further down to 455 millions. Similarly, the number of
postcards was about 590 millions in 1928-20: in 1929-30, it was 585
millions: in 1980-31, it was 540 millions: in 1931-82, it was 490 millions: in
1982-88, it was 455 millions, and in 1088-84, it was 435 millions. The
downward march of postal traffic, as shown by these figures, cannot be due
to the economic depression alone prevailing in the country. That it is the
postage rates that have contributed to the decrease of the traffic would
appear from the interesting figures given in the same report regarding
packets and money orders. The figures for packets are:

1020-30—121 millions,
1830-31—117 millions,
1931-32—110 millions,
1032-33—118 millions,
1933-34—120 millions.

A fall for two years, and again a rise for 1982-88.

Now, the figures regarding money orders are:

In 1928-29, nearly 4C millions.

In. 1928-30; ;nearly 41 millions,

In 1930-31, nearly 39 millions.

Tn 1931-32, nearly 374 millions,

In' 1832-33, nearly the same,

In 1033-34, slightly over 374 millions.

Now, I ask, do not these figures show that the number of nfoney orders
‘have remained the same during these three years and establish the fact that
the fall in traffic of letters and posteards is not solely due to economie
depression, but also due to increase of rates?

Then, Sir, with regard to the taxation po‘,licy'Y of the Governmept, the
Honourable Member has also failed to apply his mind .and .devise an
economic plan to relieve the burden of taxation under which the country is
groaning. The raising of the taxable limit of income for mcozpe-ta? was
the most desirable step that ought to have been taken. 'Ifhe inequity of
taxing incomes between Rs. 1,000 and Rs. 2,000 was practically adinitted
by the predecessor of the Honourable the Finance Member, and if a pledge
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is to be respected, then there is really # pledge almost exactly in the same
terms as in the case of pay cuts for fixing the taxable limits at Rs. 2,000.
A perusal of the budget debate for the year 1983 will establish the fact.
Again, 8ir, when the Honourable the Finance Member has budgeted for a
-surplus, raising of the taxable income would not have affccted the surplus

very considerably, while it must have reduced his surplus by about 78
lakhs or so.

’

Sir, I do not propose to discuss the other general aspects of the budget
which could be very well done effectively at the time of the discussion on
demands for grants, but, before I finish, I wish to speak on some matters
affecting my province, and particularly my constituency—the Surma
Valley districts. Now, it would appear that while the Central Government
is budgeting for a surplus, all the Provincial Governments, except two
Provincial Governments, namely, the Punjab and Madras, have budgeted
for deficits. I ask, what ig this play of policy? Here, in .the Central
Government, there is a surplus, while in all the Provincial Govermuents,
except two, there are deficits, which will compel those Governments to
resort to drastic taxation. But, Sir, with regard to the surplus, I beg to
submit one thing. The Honourable the Finance Member has indicated in
his speech that sums from this surplus will be given to Provinces only om
two conditions, but I should like him to impose another condition, namely,
the scheme that will be formulated for the allotment of this surplus to the
different provinces should be placed before this House and eanctioned by
“‘this House." Then the accounts should be submitted by the Provingial
Governments and the accounts should also be placed before this House gnd
examined verv accurately in order to see that the money given to them is
not frittered away. . . . )

Mr, President (The Honourable Sir Abdur Rahim): The Honouruble
Member has only two minutes more.

Mr, Basanta Kumar Das: Now, with regard to my province, Sir, 1 beg
to submit that the finances of my province are in a desperate condition.
'The Province cannot develop ite resources; it cannot run its departments on
beneficent lines. Projects which had been conceived some time ago could
not be put into execution. As an instance of that, I may say that the
proposed Medical School at Sylhet, for which the buildings were completed
five years ago, could not be started for want of funds. Then, agdin, the
‘Government of my province is not able to pay proper and adequate
attention to the needs and necessities of the province, particularly of the
districts of Surma Valley. Sir, as it is well known, the districts of Surma
Valley are-Bengalee speaking districts in the province of Assam and they
have long been clamouring to be tacked back to Bengal. Now, when the
provinces are going to be reconstituted on linguistic lines, I think it is
high time that these two districts of the Surma Valley should be amal-
gamated with Bengal as they were before, because these are connected
with Bengal socially, linguistically and ethnologically. Then, there is
another important matter which concerns my province, and that relates
to the manner in which the Assam Government is dealing with the question
of scarcity which has been caused as a result of the recent floods. There
is one tendency which we have been noticing of late in the Government of
my province, and that is the reports, as to the extent of scarcity, are not
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at all properly reviewed by Government. They have their own way of
istributing rclief. There are non-official orgamizations which could not
carry out relief works for want of fundg, and the few non-officinl organisa-
tions thdt exist are not ut alt' helped by the Governmeni. They depute
their own officers to go to the villages and minimise the extent of acarcity
and give doles in their own way. That is objected to by the people, and
when the people ask for more relief, the Government say there are nat
sencugh funds. Some deaths have also oceurred this year due to starvation
in various places, and thev were reported to Government, but the Govern-
ment would not believe those reports; on the other hand, Government
wnnted to make out that they were false reports. As & matter of fact,
recentlv one Congressman wags hauled up for submitting such reports. But
one who knows the real state of the country will at once believe that the
deaths which occurred in the Sunamganj sub-division and Habiganj sub-
division could be traceable to lack of food owing to the severe scarcity
that is prevailing. Recently, Sir, an appeal has been issued by rome
gentlemen of the district for the relief of the poor people cf the village of
Banivachong which is inhabited by about 40,000 people, and T would ]lke’tvo
read only a small portion of that appeal to show the extent of scarcity
and distress that prevail in that village:

*“The big village of Daniyachong in that Pargana cpvering an area of eix squure
miles is thickly populated with forty thousand souls. Ninety per cent. of the people
of that locality are agriculturists whome staple crop is Aman generally grown in d
-water areas. Owing o the sudden flood of lust year, the crop was totally destroyed.
Scarcity of food began to be felt since the last Pujas and the Government began to
distribute itsa specified doles to the numerous . indigent pecples, Many non-official
agencies and orgenizations also helped the miserable people to some extent with money,
«clathes, etc. But from November last, the Ramkrishna Mission, the Sylhet Cachar
Flood Rehlief Committee snd the Bub-Divisional Relief d‘omnibm had to
suspend  their philunthropic’ activities ' for want of funds. But all tho-e
who have the said experieuces of organization of relief measures in
such affected areas are aware of the fact that the ‘muddle class’
of the population are refused State help strictly in accordance with its hard and fast
rules, This class of people at the heginning somehow pull on with help from their
near and distant relations. But such help generally becomes irregular and uncertain
to their utter helpnessess and despair. From the records of such miserable instances
that we are in possession now, it is evident that nearly three thousand people of this
class are now suffering from the agonies of scarcity of food and clothes, . . . . "

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member's time is up.
Mr. Basant Kumar Das: Sir, 1 shall take only two minutes moru.

Mr. President (The Honourable Sir Abdur Rahim); There are a number
©of other Honourable Members who wish to speak. The Honoursble
‘Member must coneclude his remarks.

Mr. Basant Kumar Das: 1 submit, Sir, that the Government are not
affording adequate relief to the poor and distressed people. Another thing
which T should like to mention is that when Congress workers visit the
villages to give relief to the suffering and the needy, it is unfortunate that
the Government view their activities with suspicion, and, as we all know,
Bir, even the activities of Congress workers in connection with the Village
Industries Association which is started bv Mahatma Gandhi are suspected
bv Government, and, thus, Bir, the pbilanthropic and humanitgrian efforts
of the Congress workers are heing verv considerably checked.
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Dr. Khan Sahib (North-West Frontier Province: (eneral): In rising
to speak, I wish to make it quife clear that we are not here either to
please or fo displesnse anybody in this House. We are here to criticise
the actions of the Honourable Members who are sitting on the Govern-
ment Benches and who are responsible for the administration of this
country. We will try our best to make our criticism as -accurate, juss
and honest as it 18 bumanly possible for us. We are here to revolutionise
the system which this Government represent. We are making strenuous
efforts to wean them from the ancient vices. (Laughter.)

An Honourable Member: Vices or voices?

Dr, Khan 8ahib: I cannot pronounce the word correctly. Sir, we are
here to inculcate into them a new morality and we shal] never be tired
of preaching to them the virtue of truth-telling, honesty, and most
emphatically, respect for the rights of others. It is a fact that we are
a great embarrassment to the Government, but, if I may have the
privilege, I will impress upon the House that this is nothing new. We
are innovaters and you will all agree with me that all innovaters are
disturbers of the peace. Sir, we disturb the pleasure of laziness ‘to which
the Honourable Members who occupy the Treasury Benches are accustomed
for generations. We are here to advire them, and, at the same time,
to warn them that unless they move with the spirit of the time and
«change their old and corrupt policy, which is totally unfit to be applied
to the solution of the. present day problems—Sir, unless they do that,
it is natural that they shall be thrown into the waste paper basket and
will not even have the chance of being placed as curios in the museum
of antiquities (Laughter). for the future generations to praise or curse.

Mr. President (The Honourable Sir Abdur Rahim): Let the Homnour-
.able Member now address himself to the budget.

Dr. Khan Sahib: I will come to that. (Laughter.)

Mr. President (The Honourable Sir Abdur Rahim):. The sooner the
better. i '

Dr. Khan 8ahib: Sir, it is pathetic to watch this old fashioned -demo-
ralised crowd always playing the same old tune. They are ever ready to
advise us and to expound to us the advantages of remaining statienary.
They are hever tired of explaining to us the dangers which are involved
in taking a forward step. But, Sir, may I say this, and eay it most
emphatically, that all great events in the world are associated with
dangers? Why? The verv birth of a child itself 3 not free from grave
danger. Think of navigation and the lives lost in its progress. Think
of aviation which is still in' its infanecy, and the toll it has claimed
from human life. Think of destruetive weapons, about which you must
have read in today's papers, and which are so very near and dear to the
Government Benches, and the cost in life-and money incurred by the
world to attein that object I say, Sir, and say it ungrudgingly, that
if all of us lost our lives in the eause of freedom, it would be & great
achievement, and those who would be left behind us will have a free
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mind to pass a judgment on our actions unprejudiced by the unpardonsble
‘methods of the Treasury Benches opposite to us. The other day, the
Honourable the Commerce Member tried to instruct another Honourable:
Member that he should hold the same views that he held ten years ago.
I shall tell him, and I shall request him, because I have great respect
for his intellectual capacity, to give a thought to this: '

“That of no use is the man who stnudies to do-exactly, as was done before, who can
never understand that today is & new day.”. :

It is very interesting to watch the Honourable Member for Commerce
with outstretched hands and turned up eyes preaching to us his sweet
sermons and try to bring down on us the blessings from heaven, which
leave us, according to his lights, happy, but which bring him a substantial
remuneration. (Laughter.) I say his mantras are out of date. I will
tell the story of a man who had three cows. One was giving milk and
the other two were dry. The man unfortunately lost his father. The
Brahmin came. He had an eyé on the milking cow. Though the man
argued that his children wanted the milk, still the Brahim would not do
the religious ceremonies without gétting the milking cow, and he got it.
The first day the man tolerated the weeping of his children. The second
day passed in the same way, but on the third day he could not tolerate
the cries of his young children. He went to the Brahmin and asked him
to return the cow. The Brahmin said that he was sending the milk to the
man's father. But the man was not going to be deceived by those
excuses, He said: ““No. I am taking my cow. But if you bring a
document signed by my father showing that he received the milk, T
would give up the cow; otherwise not’’. So, I say, the poor people in
the villages are hungrv, and they are not going to be deceived by all
‘these budgetes and other things. The one crore of rupees which has been
sanctioned will go into the pockets of the Government servants who can
never be controlled, because from top to bottom there is corruption
going on, (“Hear hear” from the Opposition Benches) Unless that
corruption is cured—that is the basis of everything. If you want to cure
the thing, vou must go for a radical cure, and unless you resort to a
radical cure, you can never please people by speeches and by what you
call budgets.

The other day there was a gentleman here from the railway who
claimed that he climbed up from the bottom. He is not here

12 NooN. ,w, and I am sorry he is not here. What struck me greatly
was this. He answered every question of Captain Lal Chand’s, but he
forgot the Rs. 20 at either end of the journey taken by the clerks. He
is the only man who could give proper information about that, because
he has climbed up from the bottom. These people know all these things.
This is not the only thing. For every bale of cotton transported in the.
North Western Railway, a commission of one anna has got to be pa:d
at every station. If you go s little higher up to the Front!ar, you will
find that for every sack of gur two annas has got to be paid. All this
money is collected, and I am surpriscd that the Honourable Members who
are responsible for the administration know nothing about it. They lm_ow
it, but they will not expose it. A thief can never expose a thief.
(T.aughter.) Money is collacted and this is divided by percentage. There
is discrimination even in bribery. Tt is divided mecording to the pay of
the people. What I am telling you is absolute truth. There are certain
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station masters who get about 3,000 a 'month. It is public money. If
it'is stolen, it does not matter. It is public money and must be cop-
sidered pay or you must stop this corruption. Then we were told the
other day that the policy of the Railway Board was dictated by the
Secretary of State. I should like to know if the Secretary of State has
given sanction for this corruption. Either the Secretary of State has given
sanction, or, if it is not the case, the Railway Board is incompetent and
iz not fit to carry on its administration, and, I think, I should ask them
to vacate those Benches and leave it to those who can administer properly.

Now, we will come to the Frontier. I will begin with the Khyber,
and that is the spot which we are always told is full of danger. Where is
the danger? The danger of Afghanistan? Well, 1 think those who know
.anything about that should never be afraid of Afghanistan. We, Khudai
Khidmatgars, are enough for anybody coming from that side. We do
not want to spend crores and crores of money. Now, I will read the
Honourable the Finance Member's words. I have some sympathy with
him, because, 1 am sure, he does not know. He is fresh from England

#and he thinks that things are done here in the same way as in England.
He says:

*I wish to make it clear that we have no intention of implementing this policy by
force .or without the consent of the tribes in whose territory the roads will be cons-

tructed.”

Further, he says that an application has bcen received. Here is an
application which has been addressed to this Assembly. 1 have got ib
here and have translated it. The Honourable the Nawab Sahib from the
Frontier said the other day that such papers were not signed. 1t is signed
and sealed by all those people who are from Tirah and who are responsible
people. It runs thus:.

_ “We, two lakhs of Aridis of Tirah, expressedly state that the information which
the British Government has circulated about us is absolutely untrue. We neither
want a road to be constructed in oar land nor have we given any thumb impressions
.on applications to the English. Those peoplé who have given thumb impressions are
-either spies or people in the British pay. They have no right to be considered as the
represéntatives of Tirah We request the British Government to give up this unjust
adventure. Otherwise it may lead to unfortunate disturbances. These are very
-critical days and every nation is awake and tries to keep free from the domination of
-others. e the eight clans with our eight flags have come to our border line and we
‘want to appeal and at the same time to state clearly to the British Government and
to the rest of the world that we will never let the English construct the roads. If
z;e t:re crushed, then anyhow we will be buried in our free land before it is subjected
slavery.”’

These are the words of simple, honest people, not diplomats. The
Finance Member ravs that they have received an application. Well, I
-should like him to put it on the table, and another thing I may ask him—
how much money has been spent on that application? (Laughter.) That
is the thing. I have received information that for every thumb impression
they got they paid five rupees, but that is only for the man who puts the
thumb impression. What about the man who takes the money to them.
‘That is the interpreter. But tn ask accounts from this Government will
be something like expecting accounts from Ali Baba and his forty thieves.
(Laughter.) The mistake is that the interpreters between the mind of the
tribal area and the British area are corrupt adventurers of the most dis-
honest type. This fact is evident to many British officers, but they have
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unt got the courage of exposing those people. 1 sm going to-do it for
them, because I know several British officers Lave voted for me in the
election. Kuli Khan, who is the propaganda officer of the Frontier, Khan

Bahadur if you like to call him, is the man who conducts .the policy in
the Frontier.

Major Nawab Ahmad Nawaz Khan (Nomnated Non:Qfficial): No.. I
don’t think so.

Dr. Khan 8ahib: I do not want to be misunderstoed. I do not want.
to grudge him the position, because he has risen from the bottom. I have-
no quarrel with him. T shall be glad if -everybody gets to the top and
nobody is left at the bottom. That gentleman is the propoganda officer
or publicity officer. As regards his previous financia] condition, his father
was. 4 peon in the church for five rupees a month.

. Mr. H. A. ¥. Motoalfe (Foreign Secretary);- On g point of order.
(Dr. Khan Bahib 'was standing in his place:)

Mr. President (The Honourable Sir Abdur Rahim): As a point of orde
has been raised, will the Honourable Member resume his séat ? o

Mr. H. A. ¥. Metcalfe: Is thc Honourable Member in order in af.tscking
by name, as a corrupt adventurer, a distinguished public servant who has.
no opportunity in this House of defending himself?

Mr. President (The Honoursble Sir Abdur Rahim): The Chsir rules
that the Honourable Member is not in order in alluding to any particulse:
individual by name and accusing him of corruption. v

Dr. Khan Bahib: Sir, I am very sorry, but this is a thing which must
be exposed, (Hear, hear.)

Mr, President: (The Honourable 8ir Abdur Rahim): Order, order. The
Chair has given its ruling and it hopes the Honourable Member will obey
it. '

Dr. Khan Sahib: Well, Sir, I won't give suy name, but I will say that
here are some people who have uollaﬁted large sums of money. Now, how
did that money come? He has in Bahawalpur, I think, thirty squares of
land and places at different places. Well, where did all this money come
from? A file was prepared against two gentlemen at the time of Bir
Stewart Pearcc, but unfortunately for the frontier he accidentally lost his

life, and so the file disappeared!

Mr. Pregident (The Honourable Sir Abdur Rahim): The Honourable
Member's time is up. He has exhausted his time.

Dr. Khan 8ahib: T have not done half yet, 8ir. (Laughter.)

Mr, President (The Honoursble Sir Abdur Rehim): The Honourable
Member has slready spoken for twenty minutes,
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Dr. Khan 8ahib: Well, Sir, there are some very important things to
l:mng out, and can I have a few minutes more ?

Mr. President (The Honourable Sir Abdur Rahim): The Chair will give,
the Honourable Member two minutes more, but not more.

Dr. Khan Saliib: Sir, the other day, the Honourable the Home Mem-
ber said that ‘‘the Chief Commissioner—now, I am dealing with 1931—
made every effort to get into touch with Khan Abdul Ghaffar Khan, both
‘personally and through his local officers, but every offer made to see the
‘Chief Commissioner was refused’’. Well, T can only say, Sir, that either
‘the Honourable the Home Member was misinformed or he has spoken an
untruth in this House, because, in 1981, T went with my brother personally
to Nathia Gali and he saw Sir Stewart ‘Pearce, and I will ‘tell you & very
interesting incident that heppened. After my brother told him that &
certain district officer was out of control, Sir Stewart Pearpe told him that
'he had him up and he knew that he had @ small head ard he had applied
ice to his head and that had made him cool. The other incident was this.
A lot of C. I. D. men were standing there and Sir Stewart asked who were
they. My brother jokingly said: ‘““Well, 8ir, these are the C. I. D.—they
cannot even trust you in the compeny of undesirables’’. (Leughter.) BSo,
that is one. The other one was this. He went to see the presént
Governor. I arranged an interview and that was in November. Now, I
csunot understand how the Honourable the Home Member should have
made statements in this House like those he did make. Then, there was
another thing—about the drama; and he eaid that the result of the drama
was that an attempt was made on Captain Barnes’ life. Well, Bir, let me
tell you that the attempt was made in 1980 and the drama took place in
1931.

The Honourable Bir Henry Oraik (Home Member): No, no.

Dr. Khan Bahib: 80 I cannot see how you can associate those two
things. Well, Bir, if you are not going to let me speak further,—there are
lots of Ishmgs,-—-I will close my speech with there few words, that unless
the Honourable Members of the Government try to get to the root cause of
the evil, it is impossible to create any feeling of goodwill or to bring about
any peuace. (Loud Applause.)

The Honourahle Sir Nripendra 8ircar (Leader of the House): Sir, I had
no desire to take part in the general dlscussmn of the budget, but, 8ir, T
must raise my voice of protest (Cries of ‘‘Hear, hear' from the Official
Benches) against the kind of language which has been used by an expo-
‘nent of the art of non-violence in language, deed and thought The pre-
vious spesker, Dr. Khan Sahib, Sir, if T remember the words aright, used
these words:

“The members of the Treasury Bench, lmmg thieves, do not like t0 expose thisves,
because they share in the booty.”

(Laughter.)

From that, Bir, we can get some idea of the organisation the previous
speaker representa From the violence of his language (Hear, hear), the
inference of violence in other matters is not a very distént one. Sir, we
‘have heard of corruption in Government service. Burely, in a service
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which represents thousands of people, there must be some amount of
corruption, but the general language which has been used by the previous
gpeaker is certainly most objectionable.

The Honourable 8ir Henry Oraik: Hear, hear.

" The Honourable Sir Nripendra 8ircar: I would remind him, 8ir, of what
we have been told about corruption in the Congress, repeatedly by
Mzahatma Gandhi.

Prof, N, @. Ranga (Guntur oum Nellore: Non-Muhammadan Rural):
‘We are honest enough to own it, but you are not.

Munshi Iswar BSaran (Benares and Gorakhpur Divisions: Non-
Muhammadan Rural): On a point of order, Mr. President. Whether the
remarks of a particular Honourable Member are right or wrong is certainly
a matter in regard to which difference of opinion can exist, but I wish to
ask, in all seriousness, whether the conduct of the Congress is the question
which we are here to consider. The Congress may be right, the Congress
may be wrong, but I ask you in all seriousness to give me a ruling whether
any Member of the Government is entitled to get up and abuse the
Congress in this fashion. (Hear, hear.)

Mr, President (The Honourable 8ir Abdur Rahim): 'this is not a point
of order. No doubt strong language has been used on one side, but it is for
the other side to consider whether equally strong language should be used
by the other side or not. (Hear, hear.) (Loud Applause.)

The Honourable Bir Nripendra Sircar: As I understand the arguments
of relevancy used in this House, it is quite possible to say that this is &
relevant argument on the budget, but I do not propose to do that, and I
do nct propose to take up the time of this House too long, as I only want
to record my protest.

Munshi Iswar Saran: Because the President won't let you go on.

The Honourable 8ir Nripendra Sircar: Well, there is no ruling against
me, but I will not go on longer even if the President will allow me. I
would remind this House once more that when the vile and irritating
language was used by the previous speaker, we raised not a single interrup-
tion; but people, who are over-semsitive themselves about the slightest
criticism, themselves raise a terrible howl when anything is said in reply
from the Government Benches, (Cries of ‘‘Hear, hear’’ from the Official

Benches.)

Mr. A. K. Fuzlul Huq (Bakargunj cum Faridpur: Mubhammadan
Rural): On a point of order, Mr. President: on what item of the budget is
the Honourable Member speaking ?

The Honourable Sir Nripendra 8ircar: I think, Sir, it is the necessity
of spending more money on police for keeping some people in order
{(Laughter), but, as I said, while I have not got much to say, I do desire,
Sir, to keep my protest on record, against the kind of language which is
wnsed in this House. (Hear, hear and Loud Applause.)
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" . Seth Haji Abdoola Haroon (8ind: Muliamumadan Ruwral): Sir, some. of
my Honourable friends have already . .¢poken an the budget. I-do not
mean to say that the budget is very bad, but I do wish to say that = the
budget estimates are not correct and they have been framed in such & way
that the Members of this House canmat -criticise the Honoumble -the
Finance Member and say that he hus not reduced the taxes. 8ir, 1 want
to give. you only phe exsmple to 'show-how-the.-Finance Member thas esti-
mated the several heads of income. I wish to put before the House only.
one item. The Finance Member has estimated an inogme of Bs. 176
lakhs from the sugar import duty. In this connection, I would like to read
to .the House a $elegram which I peceived-unly two days.ago .from the
Indisn Sugar Mills Association, It runs thus:. . '

.. *India . Mills Agsocigtion ,invites attention to very. low. estimate. of rupees 1,75
k ‘I made phogr;lﬂe'ﬂm%e‘ ember as '[n'm-.me,-cls'4‘mrf'1’r "import duty ‘on sugar based
ofi, estimited rmport of ohly 60,000 tons. Association fitmly believes that imports of
sugar will be over iwo lakth: tons. Imports during eleven months this year = exceed
two lakhs tons already. Import revenue fram sugar ‘will..thus be about Ra. five crores,
iation snggests that Goverument should give assurunce that in event of import
ty yielding higher amount, excise duty wonll be proportionately refunded to
fmc&mas in order to relieve indastfy of ‘tieavy burden. Association also urges Govern-
ment bo utiltise ‘for improvemont in cane cultivation at least half of the surplus of
rapses. 75 lakhs earmarked extrs for deht reduction.” .

This is the opinion of the Association. But as u businessman who has
a-little experienge of sugar indusfry, T.muy syy that next ypar the amennt
of sugar that will be imported inlo this country will be, not less tham
thres hundred thousand tons, and, from that source ulone, the fncome
of the Government will be not less than 1is. 5} crores. The predecessor-
of the Honourable the Finance Member, Sir (George Schuster, lust year
estimated an income of Rs. 2,05 laki® ond-he ‘hinself. admitted -that-the
estitnate wus -very low, but ha wanted to impose the excise duty. Today
we find that, instead of Bs. 2,05 lakhs, we have received Rs. 3,75 lakhs.

Rir, if the budget estimates are poing to be placed before the House in
the manner in which they have been placed, I am afraid there will be no
relief in the taxes. at any time. Of course. the Government place , the
surplus money before the House, but they distribute it according to their
own choice.. On account of the low estimnate of the budget, they.impased
an excise duty on suger last year with {he result that Europeans ‘und
Indians joined together and approached the Government last November
and asked them either to increase the import duty on sugar or to reduce
the excige duty. But in this budget we find nothing of the sort. Not
only that, the Goverpmeént always claim that they are the good supporters
of the cultivators. . 8ir, 1 would like to tell the Governmeni. that if they
continue their policy of imposing the excisé dutv on sugar, then, I um
afraid, within two or three years, most of the sugar factories will close
their doors. .Thay are noet only putting the excise. duty, but gide by- side:
they expect the agriculturist to improve the quality of cane in this country.
Sir, the official report savs that the canc hus become disensed and the
percentage of sugar in it is decrensing year by year. Therefore, it is
essentinl that the Government should -come forward and help, the oulti-
vatar. If they are not going to redice the excise duty, they must at
legst help the sugar oultivator to improve the quality and quantity of his

ine. - Sir, last year the Honourable the Fingnce Member promised to pay

. seven lakhs to the provinces for the purpose of improving sugsr-cane
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wultivation, but, in this budget, I find that they have paid only five lakhs
:and a few thousands of rupees. When they are getting about six crores
-of rupees in the shape of import duty and excise duty from the sugar,
they ate not willing to pay even 60 lakhs of rupees. Sir, my Association
has suggested and I wish to suggest the same that, after distributing the
money from the surplus fund, there are still 75 lakhs of rupees left which
the Government want to spend on the reduction of debt. I suggest to my
Honourable friend, the Finance Member, that he should give this amount
to the sugar cultivator in order to improve the sugar cultivation in this
country. If that is done, I hope the sugar industry will not think it
necessary to approach the Government. for further protection. Of course,
Honourable Membcers are always complaining that the sugar industry has
got a protection of 200 per cent. or 175 per cent.

The Honourable Sir James Grigg (Finance Member): The industry has
been given the protection to the extent of 250 per cent.

Seth Haji Abdoola Haroon: I am very glad to hear that from my
Honourable friend. But I may inform the House that the sugar duty
was the revenue duty, and it was already imposed in 1930. In 1982,
\Government formally passed a Bill and said that they gave this protection
to the sugar industry. But properly speaking, no sugar protection was
given and this import duty was imposed before the Sugar Protection Bill
came in this Assembly. I request the Honourable the Finance Member
that he must consider the point that sugar-cane cultivation should be
improved in this country, so that we may not have to come to Govern-
ment for further protection. If you look to the history of Java. you will
find that, 80 years ago, that country was in the same position as India
is in today. Java could not produce more than two to three maunds per
acre and they could not give an yield ol more than eight to nine per
cent, but, after spending a lot of money on the improvement of sugar-
cane cultivation, they are dumping their sugar all over the world. Sir,
my other point is that the Government of India have distributed 40
lakhs to the Road Board. [ have no objection to this. But I may inform
the House that the Government hava already appointed Mr. Stubbs, an
expert Road Engineer in Sind, and he has already submitted his report
to the Government. The Government of Indin must be fully aware as to
how the Bombay Government are treating Sind. Sind is treated as &
step child by the Bombay Government. If you look to the condition
of Sind, you will scarcely find any good roads. The Government have
lent a large sum of money for the construction of the Sukkur Barrage,
and though the ‘barrage has been completed, the Government have not
built any roads.

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): They have
built rouds for the use of ‘officials only.

Seth Haji Abdoola Haroon: Yes, tliese roads are on the banks of the
canals and only the Public Works Department or the Government officinls
eould take their car on these roads, while the public could not use these
roads.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): But Members -of the Assembly are allowed to take their

«<ars on these roads.
B
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Seth Haji Abdoola Haroon: Yes, that is so. The Government have
spent 26 crores, but they have not considered the necessity of good roads:
all through Sind. T must warn the Government that without laying out.
good roads all through the country, the chances of the success of the
Sukkur Barrage are very remote. Owing to lack of proper communitations,.
the zamindars cannot bring their produce to the marketing centres and in
this way the barrage would be un utter failura.

Mr. Lalchand Navalrai: T also doubt about the success of the Sukkur
Barrage.

Seth Haji Abdoola Haroon: You may doubt, but I do not do so; the-
only thing required is propér roads. Now, the zamindars bring their-
produce mostly on camels and they pay four to six annas per maund for-
cotton or wheat. It means that so far as wheat' is concerned, the culti-
vators have to pay about 20 per cent. of the cost: of wheat as charges-for-
conveying the goods to the markets. If, as is proposed in the Govern-
ment of India Bill before the House of Cornmons, Sind is separated and’
formed into & separate province, then the whole burden will fall on the
shoulders of the Government ¢f India for making the administration of
Sind financially sound. ' :

Another point that T wish to touch upon is the forward policy of Gov-
ernment in the Frontier. From a perusal of the figures in the civil hodget,
I find that about 1,80 lakhs is spent on the Frontier Constabulary or
wateh and ward, and a huge sum of two crores is lost every year on the
strategic railways. Besides this, the Government are spending lots of”
money on the construction of rosds and ‘their maintenance. I am not
able to find out what amount the military is spending on this forward
policy of the Government in the Frontier. But, as a businessman, I can-
surmise that the Government must be spending not less than 10 or 15
crores svery year and even more a8 my Honourable friend, Mr. Das, says,
on the upkeep of the roads on the Frontier, on the maintenance of a big
army to guard ‘the Khyber Pass, on transport and on several other allied'
things. To our knowledge, this policy has been going on for the past 75
or 80 years. I do not know how many hundreds of crores we have spent
on this policy during all this period. As a businessman, I must suggest
to the Government that they must reduce their expenditure under this
item. Why should Indians be made to pay for this forward policy of
Government? If I had the power, I will take one step to reduce the
expenditure, and it is this. I will go to my Honourable friend, Dr. Khan
Bahib, and ask him to be the gate keeper or the durwan of the Frontier.
I will ask him to watch the interests of India on the Frontier. I will
tell him that we are spending now such huge sums on the watch and
ward, but I want you to guard the Frontier and keep a watch nver our
encmies and tell us at the proper time if the enemies march on our
Frontier, so that we might come to your aid in making the enemy retreat
from our Frontier. Of course, I am only a businessman, and this is my
suggestion. I do not know anything about politice or about -military
affairs. My Honoureble friend, Dr. Khan Bahib, also said that thepe is no
fear from. Afghanisian at present. T also find that there is nothing to be
afraid of from Russia. ILately, T read in the newspapers that the Govern-
ment had acquired some territory on the Kashmir horders. If such a
policy is tobe continued, I do' not know how long India has to find
money for such a policy. ' ' h
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Mr. H. A. ¥. Metcalfe: On a point of explanation. The Honourable
Member has been entirely misinformed. The Government of India have
.acquired no territory at all from the Kashmir State.”

Seth Haji Abdoola Haroon: I do not know whether they have acquired
or not. I saw in the newspapers that Government occupied some por-
tion of the Kashmir territory.

~Mr. H. A. F. Metcalfe: I wili eaplain to the House what the real
facts are if the House so desires. o

Seth Haji Abdoola Haroon: [ um suggesting that'if this kind of forward
policy is discontinued, it will greatly relieve the burden on the Indian
tax-payer. With these words, I sit down. ‘

Mr. N. M. Joshi (Nominated Non-Official): 8ir, only a few minutes
ago, my Honourable friend, Dr. DeSouza, stated :that thig budget was
s popular budget. He said: “‘it is a democratic budget’’. Bir, I do not
see any change in the policy underlying this budget to call it o demo-
cratic budget. The policy of the Government of India in framing their
hudgets has for a long time been the same policy: The present Finance
Member has simply continued that policy. That policy is that Govern-
ment take money from people by way of taxation without any considera-
lion for the ability of the people to pay. Then,. Sir, they spend the
money, not according to the needs of the people, but according to their
political -influence. Those who have more influence. will get money and
those who have none will not get money, whatever may be the need.
Bir, ‘this is the general policy of the Government of India and they have
continued this policy for a number of years. The natural result of this
policy is that the wealth of the country is being concentrated in the hands
of a few people, and this disparity of wealth and the resources possessed
by the people is increasing year after year. If the Government of India
follow the right policy and if the Honourable the Finance Member makes
a beginning of following the right policy, they can do a great deal to
bring about a better distribution of weslth in this country. Sir, by &
right system of taxation the Governmnent of India can make the distri-
bution of wealth at least more equitable. Considering the budget from
this point of view I find that the Honourable the Finance Member, when
he had a surplus this year, instead of trying to lighten tbe burden on
the poorer people by*: removing or at least redueing certain indirect
taxation which falls on the poor people like the salt tax, the tax on
kerosene and matches, etc., takes shelter behind the pledges given by
his vredecessor and reduces the income-tax. Naturally the result is that
when already, even ag admitted by the Taxation Inquiry Committee, the
indirect taxation in India is much larger than the direct taxation as
compared with the proportions of these two systems of taxation in other
countries, the Honourable the Finance Member docs not reduce the
burden on the indirect tax-payer but he takes the occasion to reduce the
burden on the direct tax-payer. Bir, T cannot congratulate the Honour-
able the Finance Member on the policy which he is following. Tf ha had’
the interests of the people of this country at heart he should have reduced
at least some indirect taxation and waited for the reduction of the
direct taxation till there was a proper balance between the direct und
indirect taxation in this country. '

B2
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Before going to deal with the general expenditure, I shall say & few
words about the use which the Finance Member has made of the surplus
of the last year. I feel, Sir, that the use of one crore of rupees of the
surplus for rural uplift'is a good thing, but at the same time ‘1 should
like the Government of India to see that the responsibilities of the
Provincial Governments in this respect are not weakened. If the granting
of this dole is likely to weaken that responsibility the Government of India
instead of doing any good to the rural' population in this councry will
have done them some harm. Ag regards the use of this crore of rupees,
I hope the larger portion of this money will pass into the pockets of
the poor people. But let me wam the Government of India and this
Legislature that they cannot improve the condition of the rural population
in this country by merely giving themn small doles of money. The most
serious problem of rural economy in this country is the indebtedness of
the population, and, instead of giving a dole of this money, if the Govern-
ment of India had dealt with that question and given relief to the rural
population they would have conferred a greater benefit upon the rural
population. I hope, Sir, the Government of India and the Members of
thig Legislature will realise the seriousness of this problem. I was sorry
to hear one of the Members on the Congress Benches belittling the
importance of the relief of indebtedness. He said, if you. relieve in-
debtedness it ig at the cost of some other people. Of course if you give
money to the poor people the money will have to come from somebody,
and there is nothing unjust in getting that money from those people
who are able to pay.

Then, Sir, the Government of India are spending a part of their
surplus on building rosds in the North-West Frontier tribal area. Sir,
so far as the roads are a civilising influence I consider the money spent
on roads as money well spent. I feel, Sir, that if the Government of
India, instead of 8pending croreg of rupees for the defence of the frontier,
spend even half of that amount in civilising the tribes on the frontier
by giving them meang of livelihood. by developing those areas economi-
cally, by starting some industries even by giving them subsidies, it will
be a better method of making our frontier safe than by keeping a large
army. I hepe the (overnment of India will investigate the problem
of finding means of livelihobd for the tribeg on our frontier. These tribes
commit thefts and plunder people on the plains not because they like
plundering but because I am convinced that they have no meang of
livelihood. If we, the .people on the plains, spend a part of our money
in developing their country economically and find means for their liveli-
hood, T am sure that will be a much better way of stopping plunders
by the frontier tribes. :

I would like to say a word about the new expenditure which the
Government of India are incurring during the current year; and, whilo
on that subject, T would suggest to the Honourable the Finance Member
that in preparing statements as regards new expenditure, both voted and
non-voted. it would be more convenient if he gives a summary of the
items of new expenditure. He has presented us with several volumes
of the proceedings of the Standing Finance Committee. They are interest-
ing and T have read them: but it would have been mora convenient if be
had given us a small concise statement of the items and the total amount
sancfioned by the Stupding Finance Commnittee. As rtegards several of
the items sanctioned by the Standing Finance Committee T do not wish
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to make many remarks. But I would like to say a word about the
money sanctioned by the Government of India for Bengal. I spoke on
thig subject last year, and let me .assure my friends from Bengal that
if Bengal has a real need I shall certainly not object to the Government
of India paying whatever they need; but my objection to the grant which
the Government of India have made is that this grant is not made after
an impartial investigation of the needs of the various provinces. If the
Government of India had made an impartial investigation, after the
Meston Award, by means of a committee presided over, say, by a High
Court Judge, and if they had decided that Bengal deserves a contribution
from the Government of India I would not have grudged it. But I am
against the Government of India making contributiong to the provinces
according to their own sweet will on political grounds .

Dr. P.'%W Baneifea: (Caloutta Suburbe: Non-Muhammadan Urban):
What did Sir Walter Layton say? .

Mr, N. M Joshi: To make a large grant to Bengal because Bengal
cannot increase her taxation, and on account of the fear of terrorism in
Bengal is a premium placed upon terrorism. I, .therefore, feel that the
Government of India should give up this policy of making contributions
to the provinces on political grounds .

An Honourable Member: It is economic.

Mr, N. M Joshi: If Bengal's need is economic, there should be
absolutely no objection to the needs of all the provinces being examined
by an impartial tribunal, but it is wrong for the Government of India
to follow a policy of making contributions according to their sweet will
to the provinces. Our country has suffered a great deal on account of
communal jealousies; and I am apprehensive that if the Government of
India once begin this policy of giving doles to different provinces, we may
suffer as much from provincial jealousies. I, therefore, hope that the Gov-
ernment of India will place this matter before an impartial tribunal and
do justice to all provinces .

Dr. P. N. Banerjea: We do not object.
Mr. N. M. Joshi: I do not wish to say enything more on this subject.

Then, I would like to say & word about one item of new expenditure.
The Government of India have sanctioned some money for starting an
industrial research institute. They propose to appoint an advisory council
for that industria] research institute. I feel India does need an industrial
research institute, but I hope when the Government of India establiches
the advisory council, they will see that all interests which are concerned
with industries will be represented on the advisory council.

Ag regards the general policy of expenditure I would like to say that
on the whole the Government of India is following a wrong policy and
that money is spent according to the political influence of the party. For
the last several years I have been pressing the (Government of India
to do justice to their lowest classes of employees who are supposed to
belong to the inferior services. The men belonging to the inferior services
do not get adequate pension. Whatever may be their salary, they get
a monthly pension of Rs. 4. I have been asking the Government of
India that they should take up this problem. Every time they say it
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will be taken up whep they have money, I can understand the Govern-
ment of India pleading financial stringency, but there must be some
priority of claims, I:fsve the - .Government of Indis considered the
priority of claims according to the needs? I have gone through the
volumes of the Standing Finance Committee—there is Rs. 12,000 recurring
expenditure sanctioned for improving the gardens at Delhi and Simla,
ynd a lakh of rupees for an wroplane: these wre for Government House.
I do not suggest that these are very large sums; but at the same time
if we are going to incur new expenditure, according to the urgency and.
need, then I feel that' the expenditure for improving gardeng and the
expenditure for a new apoplane could have waited till the inferior
services <ot increased pensions. I hope that the Government of India
and specially the Finance Department wi]l follow .a right policy in. this
matter. They are trustees of the public money and they must spend
the money according to the needs and the urgency of the needs of the
people and not on grougds of politica] influence.

"May 1, in conclusion, say a few words about the policy of the Govern-
ment of Indin with regard to the economic development of the eountry?
It seems there are some pedple who are under: the. delusion that the
development of agriculture and the development of industries could be
separated and that they are at variance with each other. I feel it is
8 great mistake to make that supposition. I would liKe ‘the Government
of India to give equal attention to both the improvement of agriculture
and the development-of industries. Last year,: when I spoke on my
Resolution for the relief of unemployment, I suggested to the Government
of India that they should follow a bold policy of déveloping industries
in thig country. I alss suggested that besides developing industries they
should follow a bold policy of undertaking public works so that people
in the country will get sufficient ¢mployment. Unless the Government
of Indin spends its mbney te creaste new employment in this country,
¥ feel the finances of the Government of India will not improve sufficiently.
But, Sir, I would like to say just one word as regards -the policy of
developing industries. T am not going into the question of the basis on
which the industri»s should be established or developed. But, 8ir, T. would
like to suggest to the Government of India that they sliculd, while trying
to - develop the country:economically, :take sufficient’ measuyres for'the
protection of the working classes in this country. When you develop
industries on capitalist lines vou cannot escape from the evils of un-
employment, from the risk of unprotected sickmess and unprotected old
age. It is the duty of the Government of India when developing industries
to make proper. provision for _social serviceg by which the unemployed
will receive sufficient relief, and the, workers will also receive assistance,
both medical and maintenance during sickness, and their old age also
will be properly protected . . . . R

Mr. President (Th¢ Honoursble Sir Abdur Rahim): The Honourable
Member has already, spoken for twenty minutes.

‘Mr, N. M. Joshi: ' I hope, Sir, the Government of India, in framing
their ‘Budget, will follow a right policy, so that the taxation
‘ will fall upon 'people according to their ability to pay it, and
‘they should follow & bold policy of spending more money on social
services, so that they 'may bring about a more equitable distribution of

wealth in this country. 8ir, T have done.” = -

1 p.M.
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Pandit Lakshmi Kanta Maitra (V’residency Division: Non-Muhammadan
:Rural): Mr. President, I thank you for giving me ‘an opportunity to speak
immediately after my friend, Mr. Joshi, has spoken. Before I make cer-
‘tain observations .in connection with what has fallen from my friend, Mr.
Joshi, I should like to make a few remarks on the budget which is before
us. Sir, the presentation of the budget ig admittedly a most important
event in the administration of every Government, but in India, unfortu-
nately, this event is not looked upon with the same fervour and enthusiasm
as in other countries, here it is not awaited with high hopes or expecta-
tions of relief as is the case in other countries, because in those countries
people expect relief in various forms from their Finance Ministers, but in
this country people await the budget with grave anxiety, with grave con-
cern, only to know what fresh fetters are going to be forged for them
or what fresh burdens are going to be imposed upon them. (Hear, hear.)
"That is the position.

~ Now, Sir, I must at the outset thank the Honourable the Kinance
Member for the very lucid, very fine and very candid speech he made
in presenting his budget. 1 thank him all the more for pressing into his
.speech the minimum of prophecy and platitude. Now, Sir, what, after
all, is the relief that this Budget gives? Does this budget reflect the real
condition of the people of Indin? I say that it reveals and also conceals
the real position of India. It reveuls at least this much that the Indian
tax-payer has been bled white all along to such an extent that every article
.of his bare necessaries of life has been taxed heavily, und this dead level
.af taxation on al] necessaries of life has been going on -uninterruptedly, un-
checked, unrelieved by any stroke -of bold policy for the last so many years.
And what does it conceal? It conceals the appalling poverty of the masses
of India, poverty which is so colossal that it is impossible for auybody to
integrate. That is the position. And what is the relief that the Homour-
able the Finance Member lhas proposed? He has proposed relief to the
pampered services by the restoration of the cut in salaries. I do not
grudge the Honourable Members over there and the whole army of Gov-
ernment servants, who are all highly paid, the relief that has been afforded
‘to them. I know there have been grumblings going on, and the Govern-
‘ment evidently are more afraid of these grumblings, but I submit that if
your servants are grumbling, the people of India are groaning under the
‘heavy weight of taxation, and the cruel irony of fate is that the Government
is dead to all these groans. It is deaf to all these groans. That is the
position. What, after all, aroc the poor people going to get from this
budget. The poor man’s salt is {axed, his food and bread are taxed, his
fire is taxed, his light is taxed, in fact every conceivable thing under

the sun which the poor man looks to as his prime necessity is taxed.
That is the position. I would ask the Honourable the Finance Mem-

ber whether this was really an opportune moment to redeem the so-

called pledge given by his predecessor to the services.: Could not this

have been postponed to a few years more, or could it not have been

carried out graduslly and on a progressive scale giving relief first to
‘those who are down in the ladder and gradually extending it to

those who are on the top of it? My friend, Mr. S8atva Naravan Sinha,
told the House yesterday the history of these pledges, how several of the

pledges more solemn, and more sacred, how some of the pledges given
-even by His Majesty the King Emperor have been treated as a sorap of
paper, but when you talk of pledges given to the services, the Honourable
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the Finance Member is anxious to redeem them for the sake of the service
people first.

I will now turn to the aspect of the budgcet that affects my province,
namely, Bengal. 1 am provoked to say something about my proyince,
because my friend, Mr. Joshi, said something about the relief that is givem
to Bengal. I am afraid my friend is under a misapprchension. He talked
of figures and complained that the Finance Member has given to Bengal
a portion of the jute duty. I find, Sir, there is a good dea] of misconcep-
tion about this matter relating to the jute duty. I think Honourable Mem-
bers of this House are aware that this export duty on jute was imposed
on the people of Bengal as a war measure, to meet the cost of the war,
when the budget was a deficit budget, and this duty was imposed in 1916,
and I think a sum of three to four crores represents this jute tax. Now,
this tax for the last 19 or 20 years has come up to something like 60
crores. Bengal has contributed very nearly 99 per cent. of it, and what is
this jute tax? It is a direct tax on on agricultural product—g staple crop
of the Province, and, Sir, it has the same incidence as the land revenue.
FYormerly, when prices of jute were ruling high, when there was an excel-
lent market all over the world, this jute duty was more a consumer’s tax,
but, 8ir, in these days of economic depression—and, I am sure, Honourable:
Members must have read in the press how the Government of Bengal are
taking steps to ameliorate the condition of jute producers, because these:
people who cultivate jute are not able to get a proper return, not even the
cost of production, and therefore, in these days of economic depressiom,
this tax is more in the nature of a land tax and producer’s tax. Sir, land
tax is a provincial revenue, and, therefore, if the Honourable the Finance
Member has given to Bengal and to other producing units something in
the neighbourhood of a crore and half of rupees, it is not a dole or a favour,
it is a recognition of an equitable principle, a bare act of financial justice,
and I thank him for conceding it. Bengal has a legitimate claim to the
whole of this jute duty, and she must have it. My friend, Mr. Joshi,
made an observation that if Bengal were to stand on her own financial
legs, she should go in for more taxation.

Mr. N. M. Joshi: Mr. President, I made no such remark. I merely
said that there should be an impartial inquiry, and nothing more.

Pandit Lakshmi Kanta Maitra: I am not afraid of an enquiry. I may
tell him for his information. . . .

Mr. N. M. Joshi: Exactly. Then, why are you speaking against me®
I am only asking for an enquiry. 2

Pandit Lakshmi Kanta Maitra: About this jute tax, is it realised.
Mr. N. M. Joshi: Are you afraid of an enquiry?

‘Pl.nd!t Lakshmi Kanta Maitra: No, not at all. I welcome it. I may’
submit that the incidence of this export duty on jute now comes actually
to something like 18 per cent. That is the position. Bengal ig not guffer-
ing because of the dearth of her resources. She is very rich m the matter
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of her resources, and still, why is she bankrup$? It is because of the finan-
cia] adjustment, or, I may say} the maladjustment and inequity of the
Meston Award. It is the peculiar misfortune of my province that when--
ever an instalment of reforms comes, she is always adversely affected.
When the Montagu-Chelmsford reforms came, there was this Meston
Award which crippled her resources. You will find the figures in Sir Walter
Layton’s report to the Simon Commission where he stated that, out of-
the total revenue raised in the province of Bengal, nearly 70 per cent. went
to the Centre. That is the position and that is why Bengal ig going ban--
krupt. That is why, on account of the Meston Award, the whole reform
scheme has been wrecked on the financial rock. Now, there is going to be
another instalment of the so-called reforms and it is Bengal again that is:
going to be affected terribly by this monster of the Communal Award.
That is the fate of Bengal. I submit for the consideration of this House-
and also of the Honourable the Finance Member that I do not look upon-
it as a dole as some of my friends seem tc think. T claim it as of right.
I am not afraid of any tribuna) being set up to go into the question of the
equitable and legitimate dues of Bengal. I have no doubt that before:
such a tribunal Bengal's case will be proved bevond the shadow of a doubt
—that Bengal has made the greatest contribution to the Central revenues
and the tribunal will give its verdict in her favour that Bengal has been:
bled white in order that the Central Government may function.

Mr, N. M. Joshi: That is the right spirit.

Pandit Lakshmi Kanta Maitra: I am always actuated by the right.
spirit. T will now come to the question of salt revenue. Sir, it must.
be remembered that there is a national sentiment behind this. On this.
question of salt, I think one of the greatest political battles known in.
Indian history was fought, and yet it has come to stay. It has become.
the mainstay of Government revenue, and, added to it, there is the addi-
tional import duty on salt. Why should my unfortunate province suffer
more? The point is that we, the people of Bengal, cannot produce our-
own salt, that is the position now, and we have to depend upon the import- -
od salt from outside.

Mr, Lalchand Navalrai: You want foreign sait?

Pandit Lakshmi Kanta Maltra: Please do not interrupt. You are im--
patient. You do not stop to hear me to the end. When 1 was speaking -
that Bengal had to depend upon imported salt, I meant salt produced from:
sources outside Bengal and even outside India. This additional import
duty is imposed on the consumers of Bengal, and the loss to them comes .
to several lakhs. That is the truth. But, what T submit for the considera-
tion of this House is that, for the greater good of the whole nation, we-
shall suffer the iniguitous import duty to stand, provided the Finance
Member will earmark the revenue so derived exalusivelv for the develop-
ment of the salt resources of the province of Bengal. (‘‘Hear, hear"” from-
the Opposition Benches.) T submit for his consideration that he might
appoint a Government Committee,—I do not mean a Committee of this
Legislative Assembly, but a Committee composed of some Membhers of the-
Legislative Assembly from Bengal, some Members from the Council of-
State, some Members of the Bengal Legislative Council, some representa-
tives of commercial interests and some Government experts or Governmen$:
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‘men as the Finance Member may like. This Committee will go on and
Investigate the question of the development of the salt resources of Bengal
-and will grant subsidies and help and also other means of assistance so
‘that Bengal may be self-contained in the matter of her salt supply. That
is my submission. The Honourable the Finance Member is a very young
‘man. He hus a.promising career before him, and I hope he will pay heed
to thig legitimate demand of Bengal. We agree to allow the continuance
-of the import duty in the greater interests of the country, but I hope that
.the Finance Member will give Bengal a chance to develop her own salt
resqurces, because, though at presgnt we do not manutacture salt in Bengal,
there was a time when Bengal was not only self-contained in the matter of
salt supply some half a century ago, but she exported salt outside. How
that industry came to be crushed is & very.doleful story, and I shall not
‘go into 1t now. It met the same fate ns our other industries. This morn-
ing, I have received several telegrams urging upon me to support the
Import duty on salt and to press upon the Government, at the same time,
‘to appoint a Committee for earmarking the amount so. raised and for
spending it exclusively on the development of the salt resources of Bengal.

1 think that is an eminently reasonable proposal, and I hope the Honour-
‘the Finance Member will not object to it.

1 will touch on some other matters before I close. This Government
.granted protection to the sugar industry of this country by raising a high
tariff wall, and, ae a result of that, various sugar factories have been
-gtarted. But betore they could stand on'their own legs; the Governirent
:saddled 'the industry with the excise duty and the result is that an indi-
genous mascent industry is being throttled at its very inception. I ask
:the Finance Member to save this industry from ruin, i which- crores
«eroreg of rupees have been sunk by Indians. - b

A good deal of controversy has been raging round the question of the
vexportation of gold. The Honourable the Finauce Member seems to think
that gold is like any other commodity, and that the surplus commodity
is being sh¥pped out of India. We on this side of the House beg to differ
from him. We believe that it is really the distress gold that is being
-drained away. FEver since Great Britain went off the gold standard, creres
and crores of rupees worth of gold have been drained away and the nation
s living on its capital. Times without number the public demanded some
-sort of an embargo on the export of gold, but Government have not paid
any heed. “Sir, it is'for you to consider whether it is really good for this
‘poor country ‘to throw away its ultimate reserves of gold.

Coming to the reduction of the silver duty, I can say this that this
will have an immediate adverse effest on the poor people who have their
‘reserves in silver ornaments and silver wares. . . . '

Mr. President (The Honoursble Bir Abdur Rshim): The Honoursble
‘Member has already spoken for twenty minutes.

Pandit Lakshmi Kanta Maitra: One minute more, Sir. In the present
‘budget, there is a tendency to recovery to normal times, and it is my
-deliberate conviction that the receipts have been under-estimated in order
-that greater relief may not be claimed. I submit for the consideration of
dhe Honourable the Finance Member that a permanent fund may he
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started for the amelioration of the rural masses snd that the surplus should
be put in there, so that it may form the nucleus of a fund wherewith some
relief could be given to the vast masses of the agricultural people, and,
I am syre, that if the Honourable the Finance Member hag domne that,
if he has been able to give some more morsels of food to the hungry and
starving people of this country, he will have deserved the blessings of this

oountry. (Applause.)

. .The Assembl:v. then a&jdurned for Lunch till Half Past Two of the
Clock. s ‘

i

. NI
. The Assembly redassembled after Lunch at Half Past Two of the Clock,
Mr. President (The Honourable Sir Abdur Rahim) in the Chair.
b oy

D _—
:'Mr, President (The Honourable Sir Abdur Rahim): The House will
#ow resume general discussion of the budget. Mr. Vissanji.

e

[

- Mr. Mathuradas Vissanji (Tndian Merchants’ Chamber and Bureau:
Indién Commerce): Mr. President, the budget presented by the Honour-
able the Finance Member wisely offers very little scope for adverse eriti-
cism?' and, on that account, the Finance Member may be congratulated.
He has, however, shown surpluses for the three years for which he has
presented accounts, Revised Estimates, and Budget Fstimates, which are
arrived at, without making full and proper provision for the reduction or
avoidamee of Debt. ‘This rénders the credit of the Government vulnerable,
and makes these surpluses to that extent unreal. I am aware, Sir, that
the policy of curtailing the provision for reduction or avoidance of debt was
introduced under the stress of repeated deficits and continued depression,
by the predecessor in office of the present Finance Member; but I cannob
hold that policy to be either wise or just, and so, while that policy is main-
tained, I cannot regard the surpluses as real, or as indicating a permanent
improvement of our revenues or of national credit.

. The matter is, Sir, a subject for profound reflection, not merely because
tuch manipulation on the expenditure side would needlessly wesken our
financial stability and public credit; but also because it indicates a vague-
ness and uncertainty of the basic policy, which cannot but be open to
criticism. No one would grudge the additional amounts, over what was
budgeted for at the last moment, to relieve the ravages caused by the earth-
quake in Bihar, from the surplus accruing in the accounts of 1988-34¢. Even
in the current .year, the proposal to allot a crore of rupees to works. of
permanent utility in provinces will cause no opposition from any quarter
in this House. The development of roads, whether by means of a sub-
stantial contribution from the surplus to the Road Fund, or by actual
construction of roads in & province like that on the North-West
Frontier, must be equally welcome. But, I question the wisdom, and the
financial justice, of devoting large sums to the defraying of th?.' cost of
transferring the Pusa Institute to.Delhi, or the development of Civil Avia-
tign from the surplus. Certainly the only thoroughly commendable use of
the surplus is in that small amount of Rs. 75 lakhs of the acerued surplus
of 1934-35 which is devoted to the reduction of debt. While the surplus
is so artificial as the one now acorued, while depression is still upon us,
while & permanent improvement in the general financial position hss yes
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to be achieved, orthodox and conservative Finance would advise the utilis-
ation of such adventitious surpluses to strengthen credit or reserves, in-
stead of being used up in a project which may not prove directly te-
munerative, or at least not remunerative for a long time. K

In this position of the country’s finances, I cannot but question the
wisdom or justice of restoring, as the Government have hastened to do, the
salary cut, on public servants necessitated by the dark days of the de--
pression. The depression is not yet ended, whatever be the signs of re-
covery the financial authorities have found in the current events. On the
contrary, the Finance Member has to admit the continuance of that tragic
phenomenon, and express regret that we on this side can contribute so
little that is comstructive or positive to remove that  depression. Under
these conditions, while the country’s trade is still languishing, and the
price level still very low, 1 see no reason why the extremely highly-paid
servants of the Indian Government should be given such a costly relief.
The Honourable the Finance Member has himself admitted that- the deci~
sion to restore the salary cut would add to the financial embarrassments
of many a Provincial Government. If the Government of India are un-
able to finance the entire restoration of the cut from their own funds, if
the level of prices and cost of living or the condition of trade and industry
in the country show no change comparable to the position before the de-
pression began, how can the authorities justify the haste with which they
have decided to restore this cut? Even in the budget of the Governmentt
of India, including the Commercial Departments for which that Govern-
ment is responsible, the full salary. cut, when removed, would account for
an addition of over 8} crores to the total expenditure. In the present bud-
get, without counting the railways, it accounts for an addition of nearly
w crore; while if we include the railways (92 lakhs) and consider the entire
ten per cent. cut, as originally imposed when the depression was at its
worst, the addition to the total public expenditure on this account may
justly be taken to be in the neighbourhood of four crores per annum. I
cannot, however, see such an improvement in the general financial posi-
tion of the country, such an amelioration in the general economic condition
of the people of this country, as would make such a step both just and
reasonable. The prices of India’'s principal produce still continue at am
abnormally low level and 8o also is the cost of living. Under those con-
ditions, the restoration of the balance of the cut sounds premature, un-
economic, burdensome and indefensible.

This impression of ‘the budget presented by the Honourable Member
deepens when one considers the other considerable items on the expenditure
side. The Army Budget shows an increase of 80 lakhs including the salary
cut being restored for which I can find no justification. Apart from the
arguments already advanced, which render the restoration of the cut im
general indefensible, I find that even the British Government, whose bud-
getary condition is far more prosperous than that of this country, and
whose capacity to adopt constructive measures for their removal of the
depression is much more considerable and effective, has only partially
removed the cut they had imposed on their public servants, including the
British troops serving in India. If such a strong, national and prosperous
Government as the British do not yet see their way to a complete restora-
tion of the salary cut in their domestic economy, how can the Indian Gov-
ernment afford such a luxury?
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The Army charges again, show an increase of another 67 lakhs on ac-
<ount of postponed services, as the Honoursble the Finance Member de
scn!)gs them. - I am aware, indeed, 8ir, that this amount is not an actual
addition to the total expenditure on the Army, since 20 lakhs cut of these
€7 are found by increased receipts in the Army Department, and the bal-
ance counterbalanced by economies in other directions. But the fact that
othgr economies of these dimensions are still possible makes me doubt if all
available and possible economies have been effected in this most costly and
unremunerative of all the departments of Government. While there is every
where in the world talk of reducing the burdens of the Armaments, while
the prices of material and labour are perhaps 50 per cent. below the level
of ten years ago, we, in this country, are incurring such heavy additional
expenditure for what is called postponed outlay on this account. I am
filled with dread and apprehension, Sir, when I ponder over the Finance
Minister's ominous warning that: ‘‘the figure of Rs. 44.88 crores could not
ibe regarded as representing a new permanent level of Defence Expenditure’’.
What then is the reasonable and permanent level of our Defence Budget ?
Is there any limit to your desire to spend on the department? Have you
any idea of permanency in such matters at all? Have you considered that
the Rs. 44-88 crores of today, ut the prevailing price-level, may be regarded
as equal to over Rs. 60 crores of the pre-depression level. And do you re-
member that even at the 1922-23 prices a 50 crorés Deféence Budget was
considered by a Retrenchmen} Committee to be as much as India could, in all
conscience, be called upon to bear? Indis has no militarist or Imperialist
ambitions. India has no ancient gates to guard against on her frontiers.
8he does not dream of keeping even Burma within her frontier by force
of arms—for example. Why then do you need such a costly defence pro-
vision. How then could the Honourable the Finance Member expect us
to congratulate, or even to sympathise with him, when he presents such a
budget pregnant with threats of impending additions yet to our unending
military burdens?

The disappointment at this the first budget of the present Finance
Minister would be greater to anyone who considered the taxation side of
his proposals. If there is a surplus, he has no heart to use it in an effec-
tive and just relief in taxation. The promises of his predecessor, and tho
assurances of Government, that taxation relief and salaries cut restoration
would go side by side, have been belied; and no real relief in tax-burdens
accorded. Without quarrelling, for the moment with the Finance Member’s
estimates, or his conclusion regarding the reaction on the income side because
of the reduction of the Silver Duty, I must point out that serious expecta-
tions roused by answers of Government Members themselves to Questions
in this House have been belied by the refusal to reduce the Post Office
Charges, which fall on the poor man in the shape of increased price of the
postcard, and on the business community in general. A budget that speaks
of a surplus, and yet accords no relief to such cases of public burdens that
£all 8o heavily on the country’s commerce and cconomic ‘recovery, cannot
claim to be either just or economical. Even in those cases where relief of
a sgort is accorded, one can see it is negligible, half-hearted, besitating; and
without any benefit to the tax-payer worth the name. The retention of a
thousand rupee limit for taxation of incomes, even though the rate of the
tax is to be lowered by a third, or the reduction of the excessive surcharges
on income and super-taxes is unfair to the poorest strata of the income-tax
payer, especially in contrast with the haste to accord relief to the public
servants in the matter of their salaries. This is too transparent an attemnpt
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to endeavour and please all sections, with the result that nome is pleased
and all are disappointed. I am by no means sure that the Honourable the -
Finance Member would have lost so heavily had he restored the half-anna
postcard, for instance; even if he cannpt yet restore the quarter-anna post-
card and the half-anna letter. But he has chosen to try and win a good
word from all; and I am afraid the result will be that none will praise
him, and few would even sympathise with him. .

I cannot, likewise, agree with the suggestion that the duty on salt im-
ported from foreign countries should be extended only for one year. I am
aware of the desires of our friends in Bengal in this regard. But in view
of the considerable amount of Indian capital and labour employed in'the
salt making industry in Aden, and, bearing in mind the implied promises
of continued protection to this industry, it would, I think, be unjust and
uneconomit to remove the duty on imported salt without which this industry
would perish. I have also been informed that the burden of this duty on
the consumers of salt in Bengal, Bihar, Orissa and Assam is lower than
in any other part of India.

The proposed removal, likewise, of the export duty on raw hides will
be a loss alike to the Government’s revenues and an injury to the tanning
industry of India which still needs the advantage afforded by this duty.

Time will not permit me to dwell upon the sidelights of the financial.
outlook and mentality exhibited by the Honourable Sir James Grigg on such
questions as the gold exports from the country, or the need to make ade-
quate provision for debt redemption, or even the scale and variety of tho
revenue duties. Bub I must, even in the few minutes left to me, express.
my sentiment that mere reiteration of such heresies, as the Honourable the
Finance Member has uttered as regards the gold exports as Indian opinion
lggards it, will not make ‘Sir James an Apostle, nor this Obiter Dicta a

spel.

Raja Bahadur Harihar Prosad Narayan Sinba (Bibar and Orissa:
Landholders): Sir, I congratulate the Honourable the Finance Member
on the budget which he has presented to this House. His budget speech
is short and precise. He has not taken recourse to high-sounding words
and theories, but goes straight into facts and mnerrates them in the
simplest and most straight-forward manner. It is this which imparts
an atmosphere of reality to the whole thing and makes us easily know
where we stand.

After vears of recurring deficits, it is gratifying to find a budget with
a real surplus. Things came to a crisis in 1981 when the then Finance
Membher found it necessarv to impose heavy additional taxes to balance
the budget. Things have improved since then and it is gratifying to find
8 budget embodying not a make-shift, but an intrinsic balancing. Partial
relief has been given to those on whom additional burdens were imposed
in 1981. T need not say how much I wish that the Honourable the
Finance Member had been in a position to relieve the people of all these
additional burdens, to abolish surcharges on income-tax and also to raise
the minimurn of taxable income from one thousand to two thousand
again. The salt tax also presses heavily on the poor and it would have
been a great hoon to them if at least the additional import duty on salt
had been abolished. Caution is a great virtue in a financier, but the
Honourable the Finance Member has been over-cautious in calculating
the total revenue. Otherwise he would have been able to go much
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further in the way of further relieving the people of the additional burden.
imposed in 1831. However, the budget speech of the Honourable the-
Finance Member is more interesting in what it promises for the future.
And- we sincerely believe that under his able guidance the finances of the
country will be so carefully managed as to prevent in the future the

necessity, of resorting to further and extraordinary methods of taxation
in the Provinces.

Sir, coming to the way in which the surpluses of the years 1983-84
and 1934-35 are proposed to be disposed of,. it is gratifying to find that
s substantial amount is going to be spent on the relief of the earthquake
sufferers of my Province. The terrible havoc which the last earthquake.
caused -in my Province is now well-known, and, representing the land-
holders of this unfortunate province, I cannot but warmly thank the
Honourable the Finance Member for this relief to the Province in its
moment of dire need. I would only request the Honourable the Finance
Member to make some special concession fo the unfortunate sufferers
in the matter of assessment of income-tax. Along with loss of lives there
has been a great loss of business too, and any relief in the matter of
income-tax is sure to earn the lasting gratitude of the poor and unfortu-
nate sufferers.

Sir, the most welcome feature of the budget is the allotment of one
crore of rupees, out of the surplus, to the uplift of the people in the
rural areas. By making this allotment the Honourable the Finance
Member has shown an imagination on which I cannot help congratulat-
ing him. The note of sympathy which in his budget speech he has
struck for the welfare and prosperity of the cultivators cannot but excite
a feeling of admiration for him. It is a known fact that real India lives
in villages and any scheme proposed for their uplift must be welcome
to all lovers of the country and especially to the landholders, a class
whom I represent, because in the prosperity and well-being of the culti-
vators lies the prosperity and well-being of the landholders. To the rural
population, landholders and tenants alike, the problem of bread and other
amenities of life is of greater moment than politics, and so, from their
poing of view, the mcney will be well-spent if it were devoted to the
promotion of economic and similar other objects, such ae facilities of
water-supply, construction of eulverts where required for the purpose
of drainage, distribution of improved varieties of seeds, better marketing
system for agricultural produce and providing occupation for the peasants
during seasons when they may not be engaged in the fields.

I am happy to find that a sum of 10 to 15 crores out of this is to
be devoted to the development of the vo-operative movement on sound
financial foundation. The co-operative movement occupies a very high
place in the civilised world of today. It is a movement full of potent-
ialities for the good of the people, and I as o representative of the
landholders cannot but welcome an effort on the part of the Government
of India to-put it on & sound financial basis. But I would like also to
utter a note of caution here. It cannot be doubted for 2 moment that
the entire co-operative movement has been get out on a wrong course.
There is not only no continuity in the ﬂpatgcml policy of tpa ban!m, but
the movement has also largely failed in its purpose of improving th.o
economic conditions of the cultivators. Now that the Government is
coming to the assistante of the rural co-operative banks, I suggeat that
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_before financial assistance is given to these institutions, measures will
.be taken for reforming the entire system of administration of these banks,
making it impossible for them to fritter away their financial resources,
as in the past, on objects which cannot even remotely be said to advance
the economic interesis of the cultivators.

Sir, there has been a tendency in the past to consider the landholdery
.and tenants as occupants of two hostile camps, and in many cases, the
funds of the rural co-operative banks have been employed in ways which
.bave served to emphasise this difference between them. 1 maintain that
they are rather the two sections of the rural population, and their
interests, instead of being opposed to each other, are interdependent.
This aspect of the place of the zamindars in the social structure of the
village needs to be kept prominently in view in dealing with co-operative
banks. The zamindars cannot prosper unless their tenants are free from
financial difficulties nor can the tenants be economically happy unless the
. zamindars are equally so. These banks deserve the support of the lanf-
holders, and so, on their behalf, 1 welcome this allotment for the deve-
+lopment of the co-operative movement, but the zamindars want to be
. assured that the funds of the banks will be employed exclusively for
.the promotion of the economic interests of the rural areas as a whole
.and not for emphasising #nd acoentuating a supposed difference.

I know, Sir, a beginning has already been made by the (Governmens
“to help the cultivators by finding out a market for their produce, but
much “still remains to be done in this direction. To help the cultivators
and improve their lot it is also necessary that the results of agricultural
researches should also be placed within their easy reach. I know Agricul-
tural Research Institutes are meant to supply this need. In this con-
nection I cannot but object to the allotment made for shifting the
Imperial Research Institule from Pusa. We fail to understand, Sir, why
it was removed from there. It was removed against the united wish
~.of the Government and the people of the Province. All classes of people
united in the opposition. 1 don't think there was any use spending so
much money over shifting the Institute from there, when that money
could have been well utilised in making further grants for rural reconstruc-
tion or in lifting the burden off the ﬁcud of the poor by abolishing the
additional salt duty. We hope, however, that Pusa will become an
important sub-station of the Institute.

Sir, as a further relief te the cultivators, especially of my Province
of Bihar, I would also suggest that an import duty should be levied on
rice and every facility afforded for the export of Bihar rice. Only the
- other day, we had a discussion on an allied subject in this House, and
80 I need not refer to it here in detail. Bihar is a rice-growing Province,
and if my suggestion is accepted it would be of very great help to the
- agriculturists there.

As the condition of the rural areas is now happily occupying the pro-
minent place in the programme of the Government, it will not be out
of place, Sir, to draw the attention of the Government to the need of
“land 1mortgage banks at this juncture, as landholders are seriously feeling
the coffects of the recent depression. I have already said above that the
welfare and prosperity of the zamindars depend upon the welfare and
- prosperity of the tenants and vice versa. This world-wide depression has
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engulfed both of them and there is no kmowing when the temants will
be able to get off its clutches. This makes the landholders look with
_apprebension to the future. 8o, Bir, now is the time for land mortgage
_2&91:3 to be established so that the olowd of anxiety under which even
ig landholders are at present living wmay be lifted, and' the future of
India’s greatest industry, and with it of the tenants, may be assured.

The programme of brosdoasting in rural areas will, I am sure, provide

g py. J0r a closer contact bevween workers in the laboratory and

" the tillers of the soil. With the help of this agency mush

useful information can be disseminated amongst the mass living in the

rural area easily and will cost little. So, this programme too is gure to

_be of great help to the cultivators, snd, combined with the programme
of the rural reconstruction, will do much to improve their lot,

‘Bir, while dealing with the programme of the rural recomstruction, I
cannot help inviting the attention of the Government of lundia to the
necessity of downg something for the clsss which 1 have ~the honour to
:represent.” The landholdefs have an important role to play in society.
-Bociety is dynamic and it must move. Bubt withcut meaning any  dis-
. paragement to anybody, 1 would say, that there is always a section in
-avery society which wants it to move only too fast. The zamindars too
wanl progress, but they wabt a well-balanced  progress. 8o, these
zaminders supply that element in society which has always been found
t0 be mnecessary in the interest of ordered progress. It is this which
makes their place in the frame-work of the Btate & matter deserving
utmost consideration at the hands of the Government of India. For
some time past all has not been well with this class. Due to causes
whiéh I need not ehumerate here, forces of disfuption have set in, and
the ancient aristocratic families are in the danger of becoming extinct.
Iii 'the larger interest of the ebuntry it is necessary that the protection
of this class should be mmadé o matter of Imperial coneern, and necessary
laws should be enacted to check the forces of disruption. I think land
alienation laws are engaging the attention of the Government and such
laws are very necessary for the protection of this class. Many of the
aristocratic families are at present governed by the law of primogeniture.
It is very mnecessary that an all-India Act should be passed msking this
law applicable to other aristoratic families tov to save them from extine-
tion. It is also very necessary that arrangements should be made for
the proper training of the youths of this class in the art of management
of their estates. These are only by way of illustration. In the short
time at my disposal it is not possible for me to refer in detail to the
various problems which have to pe faced. if this class is to be eaved.
Al T would like tc say is that in order that the programme of rural
reconstruction may be complete and its purpose fully achieved, it is very
necessary that the problems affecting the zamindars should be taken up
in a spirit of sympathy, so that their future may be assured and their
utilily as an cconomic force enhanced in the interests of society. :

Sir, I have finished. I have already seid that the importance of the
budget speech lies less in what it proposes to do in the next financial
year but more what it suggests for- the future. The last paragraph of
the Honourable Member’s speech is full of meaning. I would only close
my speech with & hope that in eny future plan the interests of the
landholders class sdso will have due eonsideration at the. hands of the

«Government of Indisa. ' o
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_ Mr. Ram Narayan Singh (Chota Nagpur Division: Non-Mubammadan):
8ir, in the morning the atmosphere in the House was a little hot. Some
guilty conscience had pricked certain individuals and they got excited at
the mere utterance of a plain truth. T hope I shall get a calmer atmos-
phere as the Honourable Members have now returned after Lunch.

Sir, I must, first of all, protest, and that also vehemently, against the
abominable rule which prevents me from speaking in my mother-tongue.
Bir, this is the second and the last day for the discussion of the General
Budget. Speaker after speaker has stood up and discussed it. T have
heard expressions of horror at the export of gold and at the gold policy of
this Government. Sir, with due respect to the well-known speakers of this
country, I say they might Lave done better, they might have done a
greater service to the country, had they discussed the very existence of this
Government. Sir, instead of wasting their time in quoting figures, they
might have done well to discuss the right and title of those gentlemen who
bave come forward with the budget. What is this budget and who presents
it and with what right? Sir, we know that budgets are presented hefore
the representatives of the people by the Government of a country; and no
money can be raised save and except with the sanction of those repre-
sentatives. Here let the representatives of the people either pass the
budget or throw it out, the so-called Government will raise the money
and use it in the manner they like. Is it & Government or is it a budget?
(Laughter.) Sir, we know that Government is a political organisation
which has been established in a country according to certain laws, and
those laws are nothing but the will of the people expressed in termns of
laws. We hear, Sir, that in the British Parliament a new law is being
enacted for the government of India. Does the British Parliament repre-
sent the people of India or the will of the people of this country? The
answer will be, no. Wall, Sir, then, in fact, there is no law in this country,
“and, similarly, in the absence of any law, there i8 no Government, and. in
the absence of a legal and lawful Government, the question of budget does:
not arise. (Laughter.)

Dr. Bhagavan Das (Cities of the United Provinces: Non-Muhammadun
Urban): This is a matter for groaning rather than for laughter.

Mr, Ram Narayan Singh: For the sake of argument, I will take it that
there is a Government, and my Honourable friend, Sir James Grigg, has
presented the budget. He has given an account for three years, and,
within this period, he has said that 400 crores of rupees have been realised
and spent bv this Government. But we know what happens in other
countries. The people pay to the Government, and, in return, thev are
protected and led on the path of progress and happiness. But her:e
we pay to this Government, but what do we get in return? T think Sir
James Grigg is a gentleman (Lauchter), and it is, therefore, that he feels
ashamed of stating what his Government have been doing for the people
of this countrv in return for the money thev have got. I sav, we pav to
this Government only to bo robbed: we pav to the Government to he
oppressed: we pay to this Government onlv to be tortured in all possible
wavs. In short, we have been rearing in the form of this Government
poisonous snakes in our houses onlv to be bitten bv them. Bnt the thing
is this: the gentlemen on the opposite Benches cannot realire what we
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feel: it is not their fault: it is natural with th ~Thi i
line from Tulsidas which runs: h them., is reminds me of &

““Bhanyni kg jan€ pravava kee peeru.’’

It means, “How can a barren woman know the ild-bi "

, L pangs of child-birth?
(Laugh§er.) Those people who get fat salaries, live in palatial buildings
and enjoy all the pleasures of life, cannot understand the feelings of &
suffering people.

The worst sufferers in this country are tho people of those tracts which
our British masters have stigmatised as backward tracts. From clause
95.<3f the new Government of India Bill, it appears that the people of
British Baluchistan also have a similar fate. In these areas, the laws
of the various Legislatures in this country will not be applicable. All the
executive, judicial and legislative functions of the State are centred in one
man called the Governor or the Viceroy: and we know what is the result
of this arrangement in the actual administration in those areas. All the
officials from top to bottom there look upon themselves as independent
chiefs: they behave towards the people in any manner they like: they
never think that they have to obey certain rules and laws: they think
they are responsible to none and that the people can be treated in any way
they like and for any purpose they want. There has been agitation in the
countrv against this sort of rule in those areas. I can understand the
benevolent idea of a special treatment accorded to a people by way of
education: but this Government has never done anvthing for these people.
I shall quote from Sir John Simon what this Government hag done till
now for the people of these backward tracts. Sir John Simon in his
Report, Vol. I1, page 109, para. 129, says:

“The responsibility of Government for the backward trdcts will not be dischargel
merely by securing to them protection from exploitation and by preventing those out-
breaks which have from time to time occurred within the borders. The principal duty
of ths administration is to educate these psoples to stand on their own feet and this
is a process which has scarcely begun.’

This is the certificate which this Government has got from their own
Commission, and I know this process will never begin till the end of this
rule. There has been agitation throughout the country against such kind
of rule. In the Bihar Legislative Council, they have passed the Resolu-
tion, more than once, that the same kind of administration shouid be
extended all over the province. Only recently, this year, on the 18th of
Fobruary, they have again passed a Resolution that in the Sonthal
Parcanas, in Chota Nagpur, in Angul and other places, the same scrt of
administration ought to be extended. It is too much to say that thero are
many peopla in this country who are not fit to be governed by l:.;ws: they
are governed by the orders of men coming from six thousand miles away.
Not onlv that, in thig very hall in 1927, on the 10th February, a Resolution
-was passed, that in those areas same kind of rule ought to he estnbl?sh(..d:
but this Government have not done anvthing at all till now, The thing
is this: This Government have got a different attitude.:\t present: thev
are not going to do anvthing: we do not expect anvfhmq. At firat the
Government stood as adamant and as firm as the Himalavas, and they
never cared for public opinion. But that stace is past—thouch thev are
not conscious of it; and now the stage has come when thev have hecun

[/
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to move in response to the opinion of the public, but they are moving in
the opposite direct.on. If the people tell them to do certain things, they
do something quite different. That is the attitude of the Government
and that attitude reminds me of a story which I shall relate. A man had
a wicked wife (Laughter) and the wife had got into the habit of doing
things entirely contrary to what her husband asked her to do. In course of
time the husband learned how to behave himself towards her: he begsn to
tell her things contrary to what he really meant and managed things in
thig way for some time; but it was an unnatural way of doing things' he
was tired of it and he then began to think out ways and means how to get
rid of her. One day the people of his village were going on a pilgrimage
and he proposed to the wife, ‘‘Look here, wife: the people here are gcing
on a pilgrimage: we should not go’’. The wife came forward and said,
*‘Husband, that cannot be: we must go’’. Arrangements were thus made
and they started on the pilgrimage. On the way, there was a deep
river and a bridge over it. The husband told her, ‘‘Look here, dear
wife, you cross the river by the bridge and I shall cross the
river on foot”’. The wife, wicked and naughty as she was must insist
otherwise, and she said, ‘‘No, husband: you cross the river by the bridge
and T shall eross the river on foot’’. In this way, the poor wife was drown-
od and dead. 1 say the Government here are behaving like the wife in the
story. In course of time, we, the people of India, will learn how to
behave towards them. Not only that: we shall learn how to put an end to
them. We hear a lot of talk about the benefits of British rule i1n this
country. They go so far as to say that British rule in thie country is a
divine boon. S8ir, I also believe in God. I also eay that in the advent of
the British people in this countrv there is the will of God, not by way of
hoons, but by way of curse. We Indians had committed national sins in
the past, and God ordained that we oucht to be annihilated from the
surface of the earth, and these British people, according to the divine order,
came like so many hangmen of today to this country to execute the divine
decrees. But, Sir, these British people were, as thev are even now, very
clever people. They did not annihilate us according to the divine order,
but they allowed us to live for service to them. . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member should confine himself to the budget.

Mr. Ram Narayan Singh: I beg vour pardon, Sir, The budget deals with
accounts and fieures. but it should also deal with accounts of what the
British people have done in this countrv. Thev allowed us to live to
render service to them. Our sins continued for which we ceased to be
responsible, and, in course of time, these sins, multiplied by our masters,
beran to cause suffering throughout the whole world. And, Sir, now the
Jdivine wrath iz acainst them. there has been a divine decree that the
British people shall have to leave the countrv and that we shall be free, and
no power on earth can now stand in our way.

Now, Sir. T shall sav one thing before T take mv seat. The British
peonle must know that thev have morally and intellectuallv ceased to be
the rulers of this countrv. We are not goine to have them as our wmasters,
but we are ready to extend to them our hand of friendship, we are ready
to treat them as our friends, and, I think, they Imow that in India they
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bave not got a better friend thau Mahsttha Gabdbi, wod they ought to
gqtt.lg terms with him, but if they will not do it, I know the struggle will

ntinue, nobody can stop it, but in the struggle, both the parties,—we
Ind.ans and they, the British people,—will lose. But & man loses what he
actually has. While Britishers have got the sovereignty of this country,
we have got only slavery therein.

Mr. President (The Honourabte Sir Abdur Rahim): The Honourable

Member hus now only one mihute more.

. Mr, Bam Narayan Singh: Sir, T shall finish my spcech sbortly, but
ou know that I hail from a backward tract. British people have extended
pecial treatment to the people of the backward tracts, and I think you
will do well to follow their example in my case and give me special treat-
iment in regard to time, but I shall finish my speech shortly. (Laughter.)
Well, Sir, if the struggle will continue, if there is no compromise, they
will lose their sovereignty and we shall lose our slavery. The sdoner it
happens, the better it is for all concerned.

~ Lieut.-Oolonél Sir Hetwy Gidney (Numinated Non-Official): Sir, I
must join my friends in this House in offering my. tribute of congratula-
tions to the Honourable the Finance Member. The Honourable the
f‘inance Member hag tried to please all people. He has tried to please
he poor man in the village, the man with a smal] income, the man with
a large inoome . . . ,

An ﬁonourable Weniibét: The man with uo incore.

Lieut.-Oolonel Sir Henry Gidney: . . . . he has not done that,—but he
hag certainly tried to please all; but T feel he has failed in his attempt
to do the impossible—to please all. The super-tax man is not huppy,
because he objeets to the restoration of the cut. My friends opposite
have belittled hig very laudable efforts at village uplift, and some have
indicated that it wag a movement in opposition to the efforts of Mahiatma
Gandhi’s Village Industriess Association. Sir, to my mind, I should
like tv have secn in the budget a little more sodium chloride and a little
less odium chloride and less silver. Hig effort, however, certainly
redoundg to the great credit of the Government even if on village uplift
movement it has helped, even indirectly the Village Industries Associs-
tion and however much the efforts of Government may be belittled, I think
they should receive the appreciation of every Member of this House.

An Honourable Member: Rudiiun chioride.

ngut.-Oolonel Sir Henry Gidney: That cbscrvation appurently indicates
the limit of the radius of your own observation. Sir, not being a financier,
1 shall not try to deal with any such aspect of the budget. I shall
confine myself to one or two suggestions which I hope will bg of some
benefit to the Honourable Member. I should like to have seen some
measure introduced in regard to desth duties. I should also like to
have seen some inclination on hig part to introduce some other measures
of revenue, and might I suggest to him the need -for the imposition of
a higher import duty on patent medicines which, I think, would be a very
fortile source of revenue to Government ng it obtaing in other countries.
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1t wag very pleasing to me, coming as I do from Bengal, to hear the
praise he gave to the Bengal Government in their efforts to economies.
But might I suggest that he should communicate to the Government of
Benga] the great source of revenue they would get if they imposed a
duty on pin?

Sir,  there are certain other pomnts. which I should like to bring to
the notice of the Government, one of the most important of which
relates to the Health Department of the Government of India. Last
year, I had occasion to speak at length on this subject and to try and
impress upon the Government the necessity of appointing a Minister of
Health. Ag a delegate to the Joint Parliamentary Committee, I stressed
the importance of this very point, and I believe the Committee was
impressed with what I said. I have not seen any reference to it in its
report. Possibly that is to come. But 1 should like the Government
of India, if the opportunity offered themselves, to communicate my
suggestion to the Becretary of State for India. However desiroug this
House and the Finance Member may be in protecting the wealth of this
country, it is more desirable that they should give equal, if not more,
attention to the health of the people. The Health Department of the
Government of India is a standing disgrace to any Government that takes
pride in calling itself a civilized Government. (Hear, hear.) Even the
smallest Governments—to mention only two—of Iraq and Ceylon possess
a Minister of Health, and here are we devoting ourselves to aerial politics,
as to how we should balance the budget, while we pay no attention
whatever to the health of this vast country, with the result that many
millions of people are dying every year. I cannot, therefore, too strongly
impress upon the Government the importance of thig matter,

There ig one other matter to which I should like to draw the attention
of- the Government, and that is the danger which, as a medica) man,
I feel is omm;gresent and that ig the introduction of yellow fever in this
country. If this disease ever got entrance into this country, God help
the country vnd God help the Legislative Assembly, you won't be here.
1t would decimate the country. ,

Sir, the point to which I desire L0 devote most attention is the defence
estimates of this budget, but before I do so, I should like to take this
opportunity to pa& a public tribute of appreciation to the great care which
His Excellency the Commander-in-Chief, his Army Council ang his
vigilance committees have, during the year, bestowed on the expenditure
on the army and the able manner in which they have performed their
duties.  (*‘Question’’  from the Congress Party Benches.) You can
question yourself if you are capable of answering it, but don’t interrupt
me. One hag only to look into the military expenditure for the last five
years to be fully convinced of the truth of what I say. His Excellency
the Commander-in-Chief—I hold no brief for him,—hag not only shown
bimself to be an ideal soldier, but an able and practicul stulesman of a
high order. He has been responsible for a reduction of nearly ten crores
‘.mthm' five years, and he stands out almost alone in that as Con:mander-
in-Chief he does not blindly subordinate his own opinion to the opinion
of his Couneil, however expert they may ba in their own departments.
On the contrary, he demands to be convinced himself that all hag been
done and that all is well and the budget that is laid before us ig proof
positive of the splendid way in which he has performed those duties.
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An Honourable Member: Questinn.

Lieut.-Oolonel Sir Henry @idney: Whilst on this subject, I must
say that I was rather surprised when I heard the speech of my Honour-
sble friend, Mr. Mody. Mr. Mody, as this House knows, wag a close
protector at one time of cotton and the Bombay mills. He ig now more
concerned with ingots of steel and iron. He is one whose opinion I always
valued, but I wag surprised at his going off the deep end the other
day when he reterred to the military budget. By “‘deep end’’ I do not
mean in the sense of wanting in depth of knowledge and experience;
what I meant was in relation to the military budget. If I heard him
aright, he said, in substance, that he desired the military budget to be
reduced, so as to improve the position of utility or nation-building depart-
ments of the Government. He said that the military expenditure must
be drastically cut down, because world forces were acting against the
present system. He further said that the military expenditure wag &
stranglehold on the progress of industriul end agricultural development
in this country, and he hoped that the Honourable the Finance Member
would save this country from it. I always listen to what Mr, Mody
says with great respect, but I wonder if he has read this blue book that
hag been supplied by the Army Member tc every Member of this House.

Some Members on the Congress Pirty Benches: Oh!

Lieut.-Oolonel 8ir Henry Gidney: You may say ““Oh’, but if you
are a serious seeker after knowledge and not a slave to prejudice, I want
you to read that book, and I have no doubt you will be convinced of
what has been done in reducing military expenditure. You may say
‘what you like about the military budget from a political or racial point of
view and objects. I have no concern with that. One must face faots,
and if you are blind to facts, you cannot be argued with.

An Honourable Member: Put on specs. (Laughter.)

Lieut.-Oolonel Sir Henry @idney: Sir, I am sorry, 1 did not quite
catch that interruption; otherwiee, rest assured, I would have given
a suitable retort. Sir, what do we find? Let us take the cost of the
army in England. In 1984-85, the cost was Rs. 52 crores, and in India
it was Rs. 42 crores. Let us take the cost of the navy. In England,
in 1934-85, it was Rs. 75} crores; in India, it was Rs. 65 lakhs, one-five
hundreth part of it.

An Honourable Member: What are their respective incomes?

Lieut.-Oolonel Sir Henry Gidney: Let us take the cost of the sir
force. 1n today’s papers, you will find that in England the estimate
is Rs. 23} crores; in India, it is Re. 1} crores, one-twentieth part of it.

An Honourable Member: What is the income of Britain?

Lieut.-Oolonel Sir Henry Gidney: In England, the total expenditure on
defence,—sea, air and land—was Rs. 151 crores in 1934-85, and, in India,
for the same period, it wag Re. 44} crores, scarcely one-fourth. And the
British figures do not include the Rs. 60 crores annua] expenditure oa
war pensions, while pensions of al] kinds are included in the Re. 44}
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crores in India. In point of facts we pay Rs. 8 crores as pension charges
out of these Rs. 443 crores. In addition, the cost of the defence services in
England is going up. The student of history will realise that the defence
expenditure of every other nation in the world is going up today. In
Jupan, since 1914, it has gone up 166 per cent. We know that in the army
and air forces alone, this year, the estimates have gone up in England by
seven million pounds. The cost of defence in India in 1914 was, us we
all know, Rs. 20 crores, and, in 1934, it was Rs. 44} crores, that is, an
increase of about 58 per cent. as compared with an increase of 123
per cent. in Fngland, 1 am not defending the Government, I am
defending my dwn reading of the situation. The Opposition have a habi$
of saying to Government, *‘You are maintaining an army which is costing
the country a!most half your revenue’’, sublimely forgetful of the fact
that thas avmy i8 not only for the needs of the Central Government, bub
for all the provinces and the States also . . . . .

An Honourable Member: And for the British Empire.

Lieut.-Oolonel 8ir Henry Gidney: . . . and, therefore, the revenues
of the provinces, the Btates and the Central Government should be
totalled up when proportioning the cost of the army and not only the
central revenues. If you did that, you would find that the cost of the
army in this country comes to a very much smaller proportion than is
stated indeed (Cries of “*Oh!” from the Opposition' Behches) . . . it is
almost in line when compared with the cost of armies in other countriés.
I go further and say that if you take the military estimates of this country
an & per capita calculation, it comes to Rs. 1-8-0 per head in India.

An Honourable Member: What is our income per head?

Lieut.-Oolonel Sir Henry Gidney: In Englan&, it comes to Rs. 80 per
head.

An Honourable Member: What are the comparative
. Tdeut.-Colonel, Bir Henry Gidney: Let the interrupter put thet fact im
his pipe and smoke ib!

An Honourable Member: Rule Britannia.

Lieut.-Oolonel Sir Henry Gidney: Good! But I wonder how you'd
““Rule India’?

In the Dominions, it comes to Rs. 8-8-0 per head. In France, it comes
to Rs. 20-8-0 per head; in the United States of America, it comes to Rs,
18-8-0 per head; and in Japan, it comes to Rs. 6-8-0 per head. So, one
cannot with any justification criticise the Government and the Army Depart-
ment ag maintaining the army in India at an exorbitunt price. Mr. Mody
called it the stranglehold on the agricultural and economic develonment of
this country. For my part, I should call the army as par excellence the
.mogt i portant and necessary nation-building service in this country. Don't
forget, it you had hnot the army, you would not be, here. If you had noé
the army, the_tra_dgb of Tndia would be paralvsed, in fact chaos would reign
stipreme. (Interruption.) Tt is all very well for the Opposition Benches
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to talk in the abstract and without any knowledge «n such an important
matter. Tn raising your voices, you are not appealing to the Legislative
Assembly when you talk in that “‘airy fairy” manner. You wish the out-
side public to hear vou.

An Honourable Member: Shut up.

- Lieut.-Oolone] Sir Henry Gidney: ‘‘Shut-up”’ did you say? If you said
that to me outside this House, I would soon shut you up in two seconds.
Will you try it outside? (Interruption from Congress Party Benches.)

Mr, President (The Honourable Sir Abdur Rahiwn). Order. order. It is.
not conducive te orderly debate to speak in such language.

Lieut.-Oolonel Sir Henry Gidney: Thank you, Sir. In dealing with cri-
ticisms one must put torward acts to show that the argumeuts advanced
#ganst e are not correct. You may say what you like about the
necesgity for -and size of the Bmtish army. You may say what
you like about the composition of the army. You cun criticise ad
sbitum  the speed of Indianisation of the ermy and 1 may
in certain respects join with you, but when you cousider the
enormous frontier line that you have got to defend in India, the enormous
coust line that has to be protected, and when you consider the present
condition of political and cornmunal unrest of India, you have got to realise
that an army well equipped and up to first class standard is an absolute
necesgity in this country and will be a necessity for years to come. You
cannot have a second class army as you are suggesting. We want the
very best, and this costs money. Otherwise you might as well scrap your
army and settle India’s future among yourselves. You cannot as amateurs
run an army on political ideals and differences. You cannot bave an army
in the air. You must leave that to your military experts. 1 consider that
the acéount given by the experts in command of the army during the past
vear is a very excellent one deserving our support, not condemnation. Now,
Sir, I fully appreciate and sympathise with this desire for Indianisation of
the army as early as possible, s.c. compatible with safety and efficiency.
1 believe that if England is honest in her intention ultimately to give India
the complete control of her defences—and dominion status will be a farce
unless there is complete control of the defences-—an honest and serious be-
ginning must be made at once and that beginning cannot be dope en &
piecémeal policy or at a snail’s pace. On the other hand, it certainly ocun-
not be done at too rapid a rate. The main difference of opinion between
both sides of this House is as regards the pace at which Indianisation should
take placa. But, Sir, let me repeat, if the Government of India are serfous.
in their desire tc give us proper training in the aft of our own defence, &
beginning can be mede i many ways. For instance, why does not Indin
make her own ocars for her military needs? Why cannot Indis
make her own aeroplanes? Why cannot India make her own cannon?
Why should we be called upon to spend vesr in ard year out millions
of pounds for our ammunition and other defence armamentarium?
Take the Royal Indian Navy. We are told that it is an Indian
pavy and is almost entirely. Indianised. I seriously question whether
Indianisation is being really practised in that servicc and 1 suy
this for very serions reasons, Let me ask, why is the Army Department
still indenting on England for wireless operator for the Royal Tndian Navy?
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Surely my Honourable friend, Mr. Bewoor, in charge of the Posts and Tele-
graphs, has a sufficient number of intelligent men of all communities in
his Department whom he could train as eflicient wircless operators? The
admission cane last year from his predecessor in office that he could. not do
80. 1 cannot believe this. There are other aspects in connection with the
udministration, as & whole, of the Army Department which makes one
-doubt whether it is seriously the intention of the Government in England
ultimately to give us control of our defence.

An Honourable Member: What about the Commander-in-Chief’s speech?

Lieut.-Colone] Sir Henry Gidney: Practical openings inust be given and
# beginning must be made, so that we will in tune be in u position ade-
quately to train ourselves. At present, thanks to the various explanawry
letters that have been published by the Army Departinent, Mcrabers of this
House have had their first peep into that sealed book of the Army Depart-
ment. We have been allowed to read the preface. 'We should now like to
look at the index and get a peep at the context. But I must thankfully
admit that this little blue book has given us & wonderful knowledge. I
ask what is the use of theory? We want to have some practical experience,
But when we criticise the army, as has been done today, let us be practical
and not base our criticisms on the impossible just now, I refer to a reduction

of the British army. I submit with conviction that it cannot be reduced
just. now,

An Honourable Member: Why not?

Lieut.-Oolone! Sir Henry Gidney: What a question: Surely you must
feel its need? The British army cannot be reduced by a single rifle or a
single man, because it is needed more today than ever to maintain the
‘pence and tranquillity of the country. (Cries of “Oh’.) No one will or can
deny that, Which of you will put his hand on his heart and dare to deny
‘that if the British army left the country today, an express wireless message
‘weuld be sent tomorrow begging it to come back at once? Why camou-
flage? Let us face facts and not shadows.

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member has only one minutz more. ‘

Lieut.-Oolonel Sir Henry Gidney: After the mutiny and, as a result of
it, there was then certainly a dire need of a svstem of counterpoise in the
shape of a large British army. This was based on a profound distrust of
the Indian. Today the necessity for a large British army in India is more
than ever, but for a different reason .o

An Honourable Member: Why?

Lieut.-Oolonel Sir Henry Gidney: The Indian army is loyal, but rabid
distrust exists between the |oliticians und various commumties. (Cries of
“‘Oh™.) Shout on, but you cannot deny that the position today is one of
intense and bitter communal distrust and rivalry. The army division
ibetween the martial and non-martial races of India has been the outcome
of military trials and observations.
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An Honourable Member: Your own ereation!

L_iout.-Oolqnel 8ir Henry Gidney: The question of mnartinl sund non-
martial races is nothing less than this, one community objects to another
being recruited in larger numbers and so fears that community. It is to neu-
tralise this communal fear and rivalry that the British army-is today neces-
sary as a counterpoise. Take away the British army from India and you
will @e at ach other’s throats and will find the vivers ~f India bec ~ming
vivers of blood. (Cries of “‘No, no".) You know that is true. You ean
talk loudly to the public, but it is only talking in & vacuum. Let the British
army go away and you will be the first to recall it. BSir, I do consider that
the pace at which Indianisation is going is a safe and reasonable one and
it cannot be quickened just now, and I do hope that when the Army Sec-
retary gets up to reply, he will be able to explain and enlighten vou on the
fow points I have raised today. It is for these reasons, 1 submit, accord-
ing to my reading of the situation, that it would be hazardous to reduce the
military budget any more without imperilling its officiency and endangering
the peaca and tranquillity of India.

‘Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural): It was my intention that I should restrict myself
strictly to the budget. 1t is unfortunate that certain remarks made by the
Honourable the Law Member, and not only the observations made by him,
but the attitude and the temper displayed by him, cannot be overlooked by
me. When an Honourable Member of his position, holding the most res-
ponsible office in this House, exhibits temper, 1 think we little men here
.cannot but make a request to him to show a little more indulgence and
restraint, Sir, the Honourable the Law Member reminds me of Lord
‘Carson who once occupied a place in British Parliament exactly similar to
what he is occupying here. He is in every way qualified and competent,
but perhaps lacking in the saving grace of humour. 8ir, the Honourable
the Law Member has all my sympathy. I know he has not had to rub his
shoulders with other men as a manly public man. I know, on the other
hand, he had not to resist the blandishments to which public servants, as
such—TI would not call them ‘‘effeminate’’—are exposed. (Laughter.) He
does not belong to either of the two normal groups. 1 would not use any
biological simile, but the fact remains that he often exhibits impotent rage,
which, Bir, does not befit him. (Hear, hear.) Sir, after all, does the
Honourable the Law Member or his colleagues, sitting opposite, claim and
.agsert that the ranks of the services sre absolutely free from corruption?
That is not what even the Honourable the Law Momber dare say.

The Honourable Sir Nripendra Sircar: Yes, T don't say that.

Pandit Govind Ballabh Pant: He does not. Then, does he think that
corruption can be only of the gross type? Are not there insidious ways of
corruption? Sir, I was reading the life of Lord Carson recently and was
struck by the fact recorded in the book that thirty Irish Members in the
British House of Commons, who, 8s a rule, voted with the 'Bntash Govern-
‘ment, were appointed to eminent offices within a short period of a year or
80. Well, is not that corruption in & subtle form? 8o the Hom_mrnble the
Law Member need not be dogmatio in these matters. Let him look a$
them with a proper sense of proportion and without losing the balance.
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And, then, Sir, who set the ball rolling? Dves not the Honourable the Law
Member remember that the other day he indiscriminetely charged evervone
in the Congress with corruption of the worst type? He went out of his
way, on an occesion when his remarks were absolutely out of point, and he:
said that the Congress people had embezzled one crore of rupees out of the
Tilak Swaraj Fund.

*
The Honourable Sit Nripendra Sircar: On a point of personal explana-
tion, Sir. If my Honourable friend wants to attack me, I do not mind in
the least, but I do hope he will quote me correctly, and I deny that I said
that it was all Congressmen who had been corrupt and who had been con-
cerned in all these things. I said nothing of the kind.

Pandit Govind Ballabh Pant: I do not mean to misquote anybody, much
less the Honourable the Law Member, who, as I said, has my sympathy,
if not my respect. Sir, the Honourable the Law Member does not deny
that he said that Congressmen had been corrupt. I think I remember
what he said: that Congressmen had embezzled one crore of rupees, that
no accounts hsd been published, that Congressmen had been practically
exploiting others, wearing fine clothes and using motor cars and the like!
My complaint against him is definite. His statement was thoroughly in-
correct, inasmuch as no less a person than Seth Jamnalal Bajaj was the
Treasurer of the Fund and the accounts were properly kept, audited and
duly published. '

‘The Honourable Sir Nripendra B8ircar: I rise again, Sir, to correct my
Honourable friend. I deny that I said that no accounts were published of
the Tilak Swaraj Fund or of the proceedings.

Pandit Govind Ballabh Pant: Well, if the Honourable the Law Mem-
ber is vehement in his denial, I conclude he realizes the blunders that
he made. (Laughter.) 8ir, let me humbly tell him that that was a
momentous occasion, the debate on the Joint Parliamentary Committee
Report was sure to engage attention in 1ngland, the character of Indians
wus on its trial, and on that vital occasion, when such delicate and iarge
issues were at stake, he was certainly guili;y of a rash and unwary—énd
if he will permit my saying so—an absolutely incorrect and baseless re-
mark. (Hear, hear.)

The Honourable Sir Nripendra Sircar: Which was never made!

Pandit Govind Ballabh Pant: There I settla my accounts with him. I
huve now to settle my accounts with the Honourable Member sitting oppo-
site to me with whom I have come in close contact in another place
more than once.

Sir, the budget that has heen presented was received by .me: with a
genuine feeling of disappointment, but I am here not to give expression
to sentiments, but to deal with it in the cool light of reason. The Honour-
able the Finance. Member, Sir, opened his speech with the observation

that in this country the budget estimates were complicated, as they
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referred to three years: the actuais fur the last year, the revised estimates
for the current year, and the estimates for the next year. I agree with
him jn that view. I fee], §ir, that if cur figures ‘were restricted to two
years,—namely, the actuals for the preceding year and the estimates
for the coming year then that ccurse would provide correct date for
our budget, would remove the element of uncertainty and speculation, and
might, in certain circumstances, suve us against unnecessary burdens of
‘taxation. I may just give an instance. [n the year 1983-84, the actuals
show a real surplus of 2,72 lakhs, while the revised estimates indicated
orly 1,29 lakhs. ITad the Honourable the Finance Member before him
the actuals of the year 1983-34 when he framed the budget for 1984-85,
perhaps he would have refrained from imposing some of the taxes that
he then proposed. ¥rom several other points of view, too, it would be a
better and financially a sounder method. 8ir, in  the circumstances
-of our country, & financial year from the 1st of October or November
would be more appropriatn. We are mainly an agricultural people, our
indigenous bunkers renew their annual accounts from either the Diwali or
the Dusserah, and the monsoon is an important factor. It has been
repeatedly said that in our country the budget is a gamble in rains. So
if our budgét year started on the lst October or November, after the rains,
‘that would suit this' country hetter, and such a suggestion had, in fact, T
think, been mads by the Welby Commission. I do not know if fhe
Honourable the Finance Member will give any thought to this matter. As
we aro situnted, we are tied dcwn to the fetters of the English practice
connecting the advent of the New Year with the fool’s day. T wish that
the birthday may be changed to the wise man’s day according to the
Indian calendar from that of the fool's. 8ir, the Honourable the Finance
Member has, in my view, over-estimated expenditure and certainly under-
estimated revenue. There ure signs of recovery. The eoxperts testify to
this welcome change. The volume of exports and imports has gone up.
The goods traffic in trains is improving. All these things point to a
greater surplus in the coming year than we have actually realised in the
last or in this year. In fact, our surplus has been steadily going up. It
was 2,72 lakhs last year, while it is bordering on 8,50 lukhs this year.
I think the Honourable the Finsnce Member would have been well-ad-
vised in calculating a larger amount of surplus. I know that financiers
have the weakness of under-estirnating revenue where the claims of exemp-
tion from taxation confront them, as thev have the weakness of over-
eslimating expenditure whers the claims of retrenchment are likely to be
pressed upon them. 8o I am not surprised at the attitude taken up by
the Horourable the Finance Member. Sir, I similarly think that the surplus
has not been yroperly disposed of. I am entirely opposed to the diversion
of the surplus to such purposes as civil aviation or the removal of the
Pusa Institute. (Hear, hear.) T hcld that the entire surplus of the our-
rent year should have been transferred to the rural reorganization fund.
(Hear, hear.) This is one of the subjects which constantly engaged my
attention at another place where T repeatedly pressed for the establishment
of a rural reorganization fund. I am glad that the beginning is being
made here. I hope the Hornourable the Finance Member ‘will make it a
rule to automatically transfer all surpluses to the rural reconstruction
fund. I make this suggestion on more grounds than one. Sir, as I said.
financiers have the habit of urdcr-estimating revenue and generally of
over-estimating expenditure. But if they know that all surpluses are likely
to be transferred to a consolidated permanent fund, then that serves as a
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check and a restraint on them. A surplus ordinarily covers many sins ke
chatity, and 1 do not want any loophole’ or temptation for the Honour-
able the Finance Member to so manipulate his budget as to conceal the
surplus only to be sprung upon us in the revised budget to be appropriuted
for doubtful sundry objects at the close of the year. :

Sir, T will not refer to many other pointse which have been covered by
other speakers, especially us we will have an occasion to dis.
cuss them later. But I shouid like to point out tknt the
Honourable the Finance Member’s statement as to the actual inrrease in
the military budget is certainly misleading. He told us that there was
an incrense of only two lakhs after providing for the increase in ealaries.
I find, in reality, as compared with the actuals of the current year, the
increase borders on about 1,60 lakhs. He has not taken into account the
amount that is to be transferred to the zrmy defence reserve fund this
year as well as that to be drawn from it in the budget year. Those sums
we have obviously to take into account, snd, if we do 8o, we find that
the actual increase, as compared with the current year, is not 58 or 60
lakhs as he tried to make out, but in reality it is about 1,60 lakhs. 1
hope he will accept my statement. I am really sorry that the actual
state of affairs should not have been correctly represented in the budget.
Sir, I am not going to refer to other items in the budget at this stage,
as I want to address myself to queations of fundamental policy, as to what
is the real financial policy of the Government of India? What does it
stand for? After all, the walter of budgeting is in a way a mere matter
of arithmetic, and any Finance Member can, in a country that is
under subjection and under a (Fovernment resting on bavonets and rifles
and with a pecple under disarmament, alwavs balance any budget and
establish equilibrium in figures for he can impose any amount of burdens
on the people. BRut that is not what budgeting really mesns in the
modern sense of finances and in the sense advanced financiers use the
expression. In fact, if there is one dominant characteristic of our hudget,
it is one of Imperialism. The budget, in all its snlient features, reminds
us of the Imperialist regime to which we are subject and under which we
breathe and exist today. The top-Leavy administration, the fabulous
salaries and emoluments of the higher ranks with similarly miserable pit-
tances of the lower ranks, the restoration of salary cut, the drain of gold,
home charges and the continuous, perpatual drain in so many other ways
point to this stranglechcld of Imperialism. Along with these I might
mention tha pegging of the rupece to tho paper sterling detached from
gold standard and retention of gold reserve in London.

We are told that the Honourable the Finance Member has balanced his
budget, but what does that mean? How has he done it? I remember
a couplet that I had read in one of the Sanskrit books in my younger
days. It means that the sovereign 1’ka the rain god absorbs superfluous
and surplus moisture in order to irricate the arid lands for the production
of rich, fresh and plentiful crops. But what has been done here? We
all know what has happened during the last five years. Prices have gonc¢
down by about 50 per cent. T have the index figuras with me. We find
that the revenue budgeted this year is more than the rcvenue of every
year since 1921-22 when the present svatem of accountina started, except
-1983. We find that the expenscs of collection are about 25 per cent. more

4 pwM.
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than in 1921-22 and 50 per ccnt. more than in 1923-24: please note, in
spite of the colossal fall of an unprecedented character in prices. We
find, further, that during the last five ycars, the Government of Indin
proposed fresh taxation measures with a view to raising 48 crores of rupees
pexr year from time to time. That is the tragic tale. While we asked for
bread, we got stones. Whils people were starving, Government were
adding to their burdens. That shows the state of their mind; the outlook
and the angle from which they look at the affairs of this country. They
initiated measures aggregating in additional taxation burdens to the tune of
48 crores in the course of five years at a time when the country was.
passing through the severest stress and unprecedented economic slump.
I am reminded of the way some people manage their dairies. I will not
speak of a Chicago stock house or of a slaughter-house, as that has a bad’
odour about it. So I will take the illustration of a dairy. Suppose a
man keeps a dairy and he earns thereby a certain amount of profit each
yeor and pays a certain amount by wey of wages and emoluments to the
staff in charge cf the dairy, and the rats at which milk sells is four seers
to a rupee. Assume that the price of milk gces down from four seers to
eight seers per rupee. Still, the keeper ¢f the dairy, or, in case it is held
by a company, let us say the compsany. decides that the servants and the
staff would continue to receive the salary that they had been receiving,
but that the cattle will be provided with ounly half of the fodder that
they had been getting and the calves wili be weaned and will not be:
allowed any drog of m’lk. You can run a dairy like that; you can eamn
ull the profits that you had heen doing, but how will it re-act on the cattle ?
Sir, I repeat here what I observed last week regarding railway finance,
that the general financial policy of the (fovernment is equally perverse,
equally anti-national and equally detrimental to the larger interests of
this country.

A word more as to what wo want and what we think can be donec.
I am convinced, Sir, that this is not the time when petty patchwork can
cure the body-politic. Today the world stands for new ideals. It hos
devisad new measures and new standards. It is not a time for a sordid
outlook or matter of fact methods. My Honourable friend, the Finance
Member, though young, happens to possess a great dread of jails. T have
been there more than once, and I am not afraid of them. T would advise
him to shed off that fear nnd to plunge into the right path and to march
forwurd with s determination to raise the wealth and productivity of this-
country and to introduce a higher standard of living among the masses
along with easier rates of taxation than he found when he reached here.
Sir, first of all, the Imperialistiec cutlook has to be abandoned. Modern
science and modern economics have proved that those shibboleths, which
obsessed the generations before us, have really no substance and no realty
whatsoever. The twin spectres of the growth of population in a geometri--
cal progression and of diminishing returns of exhaustible resources have been
exorcised completely by modern economics. There might have been some
sort of biological pretext for an Imperialist policy when men were under
the drend of & ercwing population snd diminishing returns. But today
we find the problem in Fngland is not how te stem the tide of the grow-
ing population, but how to maintain it. The problem in the world is not
how to produce more, hut how to restrict production. Today our impo-
verishment is of our own choice. Todav scicnce has added to the bounty
of providence and there is happiness ensured to everybody if men cease-
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to be stupid and petty-minded and do not isolute thenmelves from the realms
of light and bliss that lie hefore humanity through sheer conceit, prejudice
or panic. In all earnestness, T ask the Honouraple the Finance Member
to look at things from a chastsned outlook snd fo plan out a big scheme
for mechanisation, for industrialisalion and for rural reorganisation of this
wonderful country. Tt can be done only on national lines now. At present
-our taxes are mostly indirect, and. 75 per cent. of them are being raised
by indirect means. They renct on our productive capacity. They hamper
the growth of trade, and retard the progress of imdustries. And wherein
lies the remedy? It lies only in the nationalisation of the key industries;
it lies only in the State taking an active part in the reconstruction of the
-economic life of the country. 1f there was a Swaraj Government, T would have
‘most humbly suggested to that Qovernment to float a loan of & hundred crores
forthwith in order to rebuild the economic life of this country. (Applause.)
Unfortunately, it is not so; we live under a foreign rule. 8o, it is but a
-dream, and, howevermuch our friends may blame us for our negative atti-
tude, unless we remove this stupendous impediment and this tremend-
-ous obstacle, no progress is possible. (Applause.)

The Honourable Sir James Grigg: Sir, though I shall have many other
-opportunities during the course of our debates on the Finance Bill to follow
my Honourable friend who has just spoken into the dreamland which he
has just painted so glowingly, I must excuse myself from doing it this
afternoon. T am a little staggered at being asked to raise a hundred
crores in new loans every year to help the impoverished people of India,
-and T should like a little more time to think about it . . . . '

Pandit Govind Ballabh Pant: When we come to the discussion of the
Finance Bill.

The Honourable Sir James Grigg: . . . .and specially I should like to
learn from my Honourable friend the exact method by which he proposes
that it should be done. 8ir, the parte cf my budget speech which have
-excited most comment have been two passages which are only incidental
to the story I had to tell and not an integral part of it. These are the
passages about gold exports and about the revision of revenue tariff, and,
perhaps, I might now amplify my remarks in the light of the comments
.which have been made on them since.

Take the export of gold first. The argument against me appears to be
‘a8 follows. The people are very poor; they arc compelled to sell their
gold; therefore, you must discourage them from selling their gold. Now,
I could have understood it if the argument had heen that people are very
poor, you must try to make them less poor so that they will have no need
to sell their gold. Indeed I would have agreed with that argument. But
I am bound to say that I have not yet heard any practical, immediately
practicable, suggestion from the Party opposite for making the lot of the
cultivator less hard. Now, what good are you going to do for the culti-
vator by making it impossible for him to sell his gold or even by making it
more difficult? Here, perhaps, I might be allowed to deal with the two
suggestions which have been made in this connection separately. The
first suggestion has been the imposition of a moderate export duty on gold.
Now, assuming that the export still takes place, obviously the incidence
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of a moderate export duty is upon the ultimate seller, that is the culti-
vator. In other words, he gets a lower price and the Government has
simply imposed another tax on the poor which does not seem to me to be
8 very good way of helping them. Next, we can consider a prohibitive
export duty or embargo—they come to the same thing. Both of them will
ensure that the holder of gold cannot sell it at all. If he is a poor oulti-
vator who is in great distress, he cannot make both ends meet, and he is
not to be ellcwed to sell his last reserves. Incidentally these reserves are
at present being sold at a very high profit, it may amount to as much as
70 per cent. Not being allowed to provide himself with resources by
dipping into hir reserves, where can he turn? Obviously he can only
turn to the money-lender, who will lend him money, it is true, but at a
very high rate of interest. In other words, instead of being allowed to sell
his gold at a very handsome profit, he is forced to borrow from the money-
lender and thus add to his burden of debt and to his burden of interest.
(Interruption.)

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must be allowed to proceed without interruption.

The Honourahle Sir James Grigg: That does not seem to be a very
agreeable slternative to allowing him to sell his gold. .But suppose he is
not so poor and it is not a oase of having to sell his last reserves. The
only effect of the prohibition then is to deprive him of the chance of selling
his gold, again let me say, st a very handsome profit indeed and of invest-
ing the proceeds in other forms of property, many of which yield a return
which enables him to improve his lot. This has been the case with a
good deal of the gold export, and this cannot be doubted, particularly in
view of the growth of cash certificates and deposits in the post office
savings bank. But the advocates of prohibiting the export of gold have
got another shot in their locker and we have not yet disposed of all ‘their
arguments. They say, very well make it impossible for them to export
gold, but not to sell it. In other words, let the Government buy the gold
and use it for settling its balances of international trade and for strengthen-
ing its rcscrves. Here, of course, the argument assumes an entirely
different aspect. It is no longer a case of depriving the cultivator of the
possibility of realising his reserves or turning them into interest bearing
gecurities, it is a question of what the Government is to do with the gold
when they have got it. Here perhaps to gimplify the argument, we can
leave out of account the gold which the Government use to settle its
balances on international account. In so far as that is concerned,
Government has merely introduced into the chain an %ctra {!;ul]xot;
dealer, and the general result is no different from before. e will ]1:;:
concentrate on the metal which is left in the hands of ‘)Gnvemr.nent. : 7
first question is. how do Government pay for this gold’ Letmitg ou oe
account all technical jargon and all the intervening processes, Mg»::ﬂ
you can say that Government simply pay for t'he gold by Pr;‘nting cu 'me(:z
notes against it. There is anoth;r c(;}rlinphcqt:;?:gh]t;l: V;’:"g;s caﬁmgnly be
tion in passing, namely, that under the exisul gl ot e Y
issued against the gold up to the old parity o e}:;lc o o
means that Government cen_ov)y underfoth:h‘[;r;:ld' ‘]3315 musty. therefore,

about 2/3rd of the notes required to pay borrow from the public and pay

borrow the remaining _1/8rd; it must rofitable transaction to Govern-

i it. So that is not & very p .
ﬁzft“ t l?:t ltin order not to load the scales of nrgument, T will leave this
4 t] et 4 ‘
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point out -0f account, though, T would assure 'the House that-it s a point
6t no #mdll magnitude. The position now is roughly that ‘Government
wpuld ‘be ‘acquiring 20 or 30 crores of gold every year and printing ‘eur-
rency notes against it. Tt is very difficult to say what the precise result
ot this would be. We might have been a little more in a position ‘to make
a forecast if the ‘““New Deal’’ had had a little longer to work itself out;
but nobody can say that it is not imaginary finance with a vengeance. I
ghould think that the moat likely result would be the price fall in exchange
whi¢h accompanies all violently inflationary movements. And this ‘would
lenve us with only two alternatives. TFither we protect the exchange by
exporting the gold which we have been so busy to prevent other people
exporting and which we bought by printing currency notes, or we could
abandon 'the present rupee ratio. Perhaps this abandonment of the
present ratio i what the advocates of stopping gold exports want, but,
if this is 8o, let me say at once that I will have no part or lot in -eny
wuch ‘poliey. For I am absolutely and honestly convinced that shis would
be disastrous for India, it would be disastrous for the poor of India -parki-
cularly, and more particularly, disastrous for the poorer cultivators.

Now, I hope I have said enough to explain why I said that the continu-
ance of gold exports does not alarm me unduly. We have already
exported something over 200 crores, and there are still left, out of ‘the
imports of gold during the last 30 years, nearly 500 crores. There are,
-therefare, ample reserves left in the country. In so far as gold which is
being exported is not distress gold, it is being sold at a very large p}-oﬂt
and ds being replaced by other forms of property, many of them yieH-
img en income. This is to be welcomed and not deplored.

- Psudit Lakshmi Kanta Maltra: Is this 500 crores exclusive of the
-smount alceady drained away?

‘The Honourable Sir James Grigg: Yes; the figures were given by my
predecessor, I think, in connection with the 1932-88 budget.
M'r’-rr :

-8l Oowasji Jehanglr (Bombay City: Non-Muhammadan TUrban):
" Fheae -500 .crores were imported since when ?

~ Kha Honourable Sir James Grigg: In the last 30 years, 700 ecrores were
-smported aut of which 200 crores have been exported.

Mr. Abkhil Chandra Datta (Chittagong und Rajshahi Divisions: Non-
Mubsmmadan Rural): Is it not 222 crores ?

The ‘Honourable Sir James Grigg: Ves, T said something over 200 crores.
In-eo far.es it is distress gold, we can deplore the fact of the distress and
it is -ome vespect in which both sides of the House can heartily unite.
But I think we can equally be glad that there is a reserve to meet it. And
it°i8 no {geod trying to cure the illness by concentrating our attention on
rthe outward and visible symptoms of it. The illness is not the export of
-gold, the illness is -poverty. (Hear, hear.) And that is the problem to

~be ‘tackled, though, I daresay, Honourable Members opposite either will
nat agree or will say that we are tackling it the wrong way. But Gov-
rdynment &re tackling it. (Cries of *‘Ohl Oh!"’) '
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Pandit Lakshmi Kanta Maitra: Will it be tuckled by & fusthes dwain ?

_ '!?ho Honourable Sir James Grigg: In the first place, they are tackling
it duaqtly_ by meusures of agricultural research, a scheme for agricultural
marketing, grants to the handloom industry and to the sericultural
industry, the foundation of a dairy institute, the foundation of a buresu
of industrial research, and many other measures which have been . explain-
ed to the House, from time to time, by my Honourable collesgues. 1ley
are also, 1 may say, coming to the assistunce of the hard-pressed provinces’
by puiting asde a crore of rupees for work in the villages. But when
all 18 said and done this is only one end of the problem. At the other
end there is the need to enlarge India's export trade. ‘This is, as I have
said already on several occasious, s very slow and u very discouraging'
process. lt requires u larger measure of international good-will than
now appears to' be forthcoming; and unpalatable as it may be to soms
Members of this Assembly, in the long run it requires that lndia should
be prepured to incresse in return her takings ot the products of other
countries.

1 now turn to the other non-integra] part of my budget syeeeh which
has attracted some sttention, namely, my remarks sbout the revenue tesdf,
The Honourable the Leuder of the huropesn Group usked what 1 huve got
in mind. 'T'he only thing I can say to him at the monmnt is that 1 huve
come tirmly to the conclusion that no serious revision of the revenue tariff
is- possible unless you have got some money to play with. DBut certaindy.
the two principles which Sir Leslie Hudson adumbrated; namely, a- free
list for those articles which are required in the development of Indias
internal economy and for the rest of the field us lorgs and as wide w
measure of uniformity as is possible,—certainly, 1 say, these are logced
and healthy principles which would have to be taken inte aecouat.in- aoge
scientific revision of the revenue turiff. But here let me mention one kind
of view which, if & view can show it, showed its head in Mr. Mody’s speech
and which showed its whole body in some of the comrmunicat.ons which
I have had from outside this House. This view in effect is that the revente
tariff is so high that it has in effect become a protective taritf; that vested
interests have grown up under this wrongly called revenue tariff and thas,
in consequence, there must be no question of taking off any of the sur-
oharges in this sphere. Well, it this view is accepted, all I can say is, firgt,
that it ig a poor look-out for the central revenues if the process of dimimi
ing returns is to'be ailowed to develop until it is incurable, and secondly,
that it ia a poor look-out for thé person whom the Party opposite so much
despises, the consumer.

And'now let me turn to the criticisms which have been paseed on. the
budget proper. The first of these concerns what in called the intlated
military budget. Well, Sir, 1 understand we are to bave a full-dress
débate on this subject later in the week, and perhwps 1 cam conveniexsly
wait for our friends, the enemy, to shoot first. (Laughter.) The second
i as to the reliability of our estimates; and here perbaps I might be allowed
to say that the criticisms seem to me really to caneel themselves: ouk:
Sir Ghulam Hussain Hidayatallah—and he was followed by Mr. Vissagsjie-
said—I may not be quoting their exact words, bus the general. purport of
them—that the budget was a sham and a delusion, becsuss: sp masy
liabilities had been postponed or ignored. On the otber hamd; Sir' Leskie
Hidson—and I' think he was followed by Mr. Smmi Vencainchetum: Chieti
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and others—l am not quite sure that my friend, Pandit Govind Ballabh

Patit, did not also have some acid remarks to say on this—said, that I had
deliberately embarked on a career, a long course of economic planning to

fake the estimates.

" Pandit Govind Ballabh Pant: I said that the increase was greater than
you had stated, on the military side.

The Honourable Sir Jameg Grigg: He said that we had under-estimated
the revenue so as to deprive the taxpayer of his just desserts: and for this
purpose the taxpayer is the payer of income-tax and super-tax surcharges
and—to paraphrase Mr. Chetty—perhaps also the man with an income of
less than KRs %,000—I ask you to note the word ‘perhaps’. I might leave
Sir Ghulura Hussain Hidayatallah and Mr. Vissanji on the one side and
Sir Leslie Hudson and Mr. Chetty on the other to fight this out between
themselves: but this would not be much fun for me and so I think I had
better join in. To the best of my belief, the estimates I have presented
to the House are fair and just. Pandit Pant spoke of the encouraging
factors that are visible in India. It is quite true there are encouraging
factors: there are encouraging factors in the world at large; but there ure
also extremely discouraging ones, and the recent action of Italy in putting
the stopper on imports from foreign countries, is one of them: there is no
doubt that that had an effect on Indian trade: it must have; and while
these sudden and almost unexplained embargoes on the entry of goods of
other countries, including ours, while the world continues to be liable
to these sudden embargoes, nobody can say that the situation in the world

is 80 encouraging that you can afford safely to estimate on a basis of
extreme optimism. -

One estimate in particular was criticised very heavily by Seth Abdoola
Haroon. I said in my budget speech that the estimates for sugar must be
highly speculative. Mr. Haroon said that I was wrong to the extent of
200 per cent, But since the budget estimates were made, in fact only
this morning, we have had the advantage of seeing the latest estimates of
the Sugar-Technologist for the crop in India and on the examination of his
figures we see no reason to alter our estimates at all, and no reason to
suppose that they are seriously wrong. But supposing that we are wrong
and tha; the estimate for sugar is too low, well, then there will be a
surplus at the end of the year; but pace Sir Leslie Hudson, it will still be
a non-recurring surplus; for the ultimate fate of our import revenue from
sugar is quite certain: the law of diminishing returns is there operating
quite inexorably; and if thig ultimate result is not. achieved in one or two
years, it will certainly be achieved in three or four years, and, by that time,
the revenues from the import duties are doomed to eventual extinction,
and, in my view, it would be absolutely wanton to base a permanent reduc-
ticn of taxaticn on such an ephemeral source of revenue: and, however
much surcharges may be emergency taxation or temporary taxation, nothing
can alter the fact that you cannot take them off until you can see a perma-
nent surplus of revenue to enable you to do so. That means that they ean-
not be reduced until there is in sight a permanent surplus sufficient to do so:
and g permanent surplus is not a purely fortuitous one; and if I may
-say 80, & surplus is nonetheless fortuitous if it is repeated once. I know
that my friends in the European Group are pressing me to exercise my
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imagination, and, in particular, to imagine that permanent and temporary
are the same thing (Laughter); but they are not and if I err 1 preter to
err on the side of caution, particularly.

Mr, ¥. E. James (Madras: European): The surcharges are permanent.

The Honourable 8ir James Grigg: 1 suid nothing of the sort: 1 said that
they would be removed when there was g permanent surplus of revenue o
enable 1t to be done. Ag 1 said, if 1 err, 1 preter to err on the side of
caution, particularly in view of the fact pointed out by Sir Ghulam Hussain
Hidayatallah that there are habilities we are not now meeting, and there
are otuer habluiues, namely, those connected with the separation of Burma
and the imeeption of provincial sutonomy, which we know we have got some
time to meet.

So much for the two main criticisms of the budget, one of which 1
have postponed dealing with. Now I may perhaps come to one or two
small points which have been raised during the course of the debate. lirst
of all, perhaps 1 may say a word about the one particular in wmch Dr.
Khan actually impinged on the contents of the budget: and that was in
relaution to the money to be set aside for the deveiopment of the North-
West Frontier tribal areas. He was grossly inconsistent, i1f 1 muy 8ay 80
without any desire to be offensive. He first started attacking the Govern-
ment for standing still and being impervious to new ideas; and then he
abused us for wanting to pursue a forward policy in the tribal areas and
entering into negotiations with the progressive party among the Afridis.
In fact he lined himself up with the die-hard party among the Afridis.
That really is a curious reversal of logic.

The second point raised by Mr, Haroon related to the question
of sugar research. He seemed to be under the delusion that Governmens
were spending no money at all on sugar research. 1 have looked up the
figures since he spoke this morning, and I found that up till the end of
1988, the Imperial Council of Agricultural Research will have spent some-
thing like Rs. 24 lakhs on sugar research. In addition to that, Govern-
ment have agreed to provide Rs. 1} lakhs initial and Rs. 24 lakhs recurring
for a period of five years, or a total of Rs. 14 lakhs at least, for a sugar
research institute. Those two sums come to Rs. 38 lakhs, and it certainly
cannot be said that the Government are not doing their duty in the matter
of sugar research.

One other very small point 1 might mention. A good deal has been
said about the burden on the smaller income-tax payer. 1 think it is neces-
sury to preserve g certain sense of proportion in this matter, and perhaps
I may be allowed to give the House two figures as to the actual amount
of income-tax paid at two points between:one thousand and two thousand
rupees. On an income of Rs. 1,200, that is Rs. 100 a month, the tax
this year would be Rs, 12-8-0, and under the new Finance Bill that will
be reduced to Rs. 8-5-0. That is well under one per cent. of the total
income. On Rs. 1,600 the tax at present payable is Rs. 83-5-0, and the
reduction under the Finance Bill will be Rs. 11-2-0, leaving Rs. 22-8-0 or
something between one and two per cent. of the total income. 8o, in any
case, the burden is not very heavy, and it is being substantially reduced,
the whole tax is being reduced by one-third.



) LAGISLAYIVE ABSNMBLY. [6TH Marcm 1985.

[ tir James: Grigg. ]

8ir, as 1 said in my Budget speech, the proposals do not satisfy ms,
but I am bound to say that as a result of the dobate of the last two days,
I do not think my dissatisfaction has materially increased. 1ln essentials,
the Budget proposals have emerged unscathed, and almoBt onchallenged,
which rather looks as if nobody has got anything very much better to

An. Honourable Membee: Wait and soe.

The Honourable Sir James Grigg: Sir, I should like to be allowed to
thank. the House generally for the extremely friendly tone it has adopted
towards the budget proposals in general and myself in partioular. There
have been perhaps one or two slightly superior remarks, but on the whole
I have very little indeed to complain of and a great deal to be extremely
grateful for. Sir, let. me end by repeating once more that I am not satis-
fied with the budget proposals, and I do not regard these attempts as
anything but. a beginning, amd I hope that in future years the budgets
will, first of all, provide:adequately for: all our liabilities, secondly, for
further relief to taxpayers, and, if- I may say so, the mest important of
all, will show further visible and outward signs of the conecern of the
Government of India for the wellare of the poor: (Cheers:)

The Assembly then adjourned till: Eleven of the Cleek on Thursday,
the 7th.March, 1985. -



	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054

